
MINUTES OF NORMS COMMITTEE(NC-7)OF
PLASTIC&RUBBER PRODUCTS'
MEETING N0 10/AⅣl17        '
(HELD ON 28.09.2016)

UNDER THE CHAIRMANSHIP OF
SHRI DARSHAN SINGH,ADDL.DGFT

ⅣIeeting No。 10/87-NC-7/2016 of NORPIS COVIIⅣ IITTEE(NC‐7)dealing with `Chapter 39 and 40 of ITC
(ⅡS)COde'held on 28.09。 2016,under the Chairmanship of Shri Darshan Singh,Addl.DGFT,Directoratc General

of Foreign Tradc,Dcpartment of Commcrcc,Udyog Bhawan,Ncw Dclhi-110011.FoHowing offlcers attended thc
Meeting:

l) ShriNand Lal, Consultant, DIPP
2) Shri Seikhomang Kipgen, Dy.DGFT
3) Smt. Chander Kanta Pandey, FTDO

2. Following are the decisions of the Norms Committee
consequential action as per Foreign Trade Policy/Procedures:

DIIANUAL CASES

after deliberation and RA concerned shall take

PREME INDUSTRIES LTD.Case Noo A-228

1/87/162/00015/AM16/DES― VH

Adv Lic.No.
310792783 dated 09.01.2015 3/93/160/00680/AM15

NC No。 :10/AⅣ l17

Dated:28.09.2016

Request: Amendment in the description of Export Product to read as "Articles made out of Cross Laminateda
Multilayer Film i.e. Tarpaulins, Coyers" against Advance Authorization No. 0310792783 dated!-
09.01.2015

Decision:A copy of Representation of firm was forwarded to the Department of Chemicals & Petrochemicals (D/o C&PC) on

05.05.2015. However, the Committee decided to refer the matter to the Technical Committee.

[QF.No.
1/87/050/00018/AM15/DES― VH

Status:
Approved

EWAGE LAINATORS PVTCase Noo A-230

4/040/00489/AM14510384978 dated 25.04.2014

NC No.:10/APl17
Dated:28.09.2016

Request: Enhancement in the quantity of lmport ltems a1lowed by NC against Advance Authorization No.

0510384978 dated 25.04。 2014

Decision:The Norms Conllnittee considered thc case in the meeting and decidcd to approvc thc follo、 ving revised ad‐ hoc norms

as under:

EXPORT ITEM QTY IMPORT ITEPI QTY
Both side Aluminium Foil laminated
HDPE Woven Fabric (Containing 28+-
l% Aluminium Foil, 32 +-lo/o HDPE
Woven Fabric)

l kg l. Aluminium Foil
(Thickness 6.5

micron)

0 294 kg

2  LLDPE Granules 0.357 kg

RA may take consequential action as per Policy / Procedures'
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NEWAGE LAINATORS PVT。
LTD.

HQ F.No.
01/87/050/00465/AM14/DES― VH

Case Noo A-231

RA F.No.
5/24/040/00394/AM1010376612 datcd 20.01.2014

NC No.:10/AP117
Dated:28.09。 2016

Request: Enhancement in the quantity of Import Item allowed by NC against Advance Authorization No.

051037 6612 dated 20.01.2014

Decision: Committee considered the case in the meeting and decided to approve previous norms and maintain the

status quo.

1/87/050/00058/AM15/DES― VH
Paradise Polymers Ltd., MumbaiCase Noo A…243

/95/040/00968/AM14
Adv.Lic.No.
310773869 dated ll.03.2014

NC No.:10/AM17
Dated:28.09。 2016

Request: Fixation of adhoc norms in respect of Advance Authorization No.0310773869 dated 11.03-2014.

Decision: The case was considered by the Committee and decided to refer the matter to the Technical Committee.

Request: Fixation of adhoc norms in respect of Advance Authorization No. 3010094324 dated 03.06.2013

Decision: A copy of representation of firm was forwarded to DIPP on28.12.2015. Comments awaited from DIPP'
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Rubber''.

Decision:    A copy ofrepresentation of flHn has been fonvarded to DIPP on 02.02.2015.Comlnents awaited from DIPP

1/87/050/00131/AM14/DES― VⅡ
M/s. Eastman Reclamations

RA F.No.
30/24/040/00008/AM14

Adv Lic.No.and Datc
3010094324 dated 03.06.2013

NC No.:10/AⅣ l17

Dated:28.09。 2016

Status: Deferred
1/87/050/00184/AM13/DES¨ VH

Case No.A-258

4/040/00013/AM13
.Lic.No.and Datc

010087078 datcd 26 06.2012
NC No.:10/AM17
Dated:28.09.2016

い
針

Case Noo A‐253 Status:

Deferred



IQ F,No.

1/87/50/00433/AM15/DES― VH
Yash EnterprisesCase Noo A-260

3/95/040/00595/AM15
、dv.Lic.No.03 10791655 dated
3.12.2014

NC No.:10/APl17
Dated:28.09。 2016

Subject: Enhancement in the wastage allowed by NC in its Meeting No. 08/AMl6 held on 29.05.2015.

Decision: ADIL No.4601111612015-PC.ll dated 02.03.2016 was issued by D/o C&PC to firm. Reply still
awaited.

Subject: Amendment in the description of Export Product against Advance Authorization No. 0510329142

dated 09.07.2012.

Decision: The case was considered by the Committee and decided to refer the matter to the Technical Committee.

Case Noo A-273 M/s Bilcare Ltd。 HQ F.No.
01/87/50/00070/AⅣl16/DES― VII 1獣Ld

NC No.:10/AⅣ l17

Dated:28,09。 2016

Adv Lic.No.and Date

3110065388 dated 23.04。2015

RA FoNo.
31/83/040/00270/API115

Subject: Fixation of adhoc norms against Advance Authorization No.3110065388 dated 23.04.2015

Decision: The case was considered and decided to refer to the Technical Committee.

レ

欠

増
仁

＆

Ｃ

F.No.01/87/50/146/AM13/DES―Veekay Polycoats Ltd.Case Noo A-262

RA F.No.
107/AM13

Adv.Lic.No.and Date
10329142 dated 09.07.2012

NC No.:10/AM17
Dated:28.09。 2016

HQ FoNo.01/87/050/174/AM14/
DES…VⅡ

Ⅳ1/s IIamilton Housewares

Pvto Ltd.

4/040/00002/AⅣ l14
.Lico Noo and DateNC No.:10/AⅣ l17

Dated:28.09.2016

Status:
Deferred

QF.No.01/87/050/00538/APl14/
ES―VII

M/s SNF (India) Pvt. Ltd.Case Noo A-378

Adv.Lico Noo and Date

2610012322 dated 20.01.2014
NC No.:10/APl17
Dated:28.09。 2016

…

itatus:
Deferred

⊂

Status:

Deferred



.1equest: 
Fixation of adhoc norms in respect of Advance Authorization No. 2610012322 dated 20.01.2014

I)ecision: The Committee considered the case as per agenda and decided to refer the case to the Technical

Committee.

Case Noo A-391 M/s SNF (India) Pvt. Ltd. HQ F.No.01/87/050/00358/AP115

26/24/040/00014/AⅣl15

1珊hed
NC No.:10/APl17
Dated:28.09.2016

Adv.Lic.Noo and Date
2610012697 dated ll.11.2014

Request: Amendment in the description of Export Product

Decision: The Committee considered the request of firm and it was decided to amend the description of Export

Product to read as "FLOBIND 1510".

Besides above amendment, there is no change in the earlier decision of NC, subject to the condition that

RA to verifl, that the exports have been done by the firm against the said Advance Authorization is prior to the

decision of NC taken in its Meeting No. 5/AM17 held on 15.07.2016.

ICase No.:A‐ 399 Party Name:V.K.A. POLYMERS HQ File Status: Approved C*-
PR!VATE LiM!TED :01/87/050/00481/AM 15/

Meeting No.10/AA/1 2017          RLA File:32/24/040/00025/AM15   Lic.No/Date:3210077449

Held on 28-09-2016 Dated 27.022015

Subject:Re fixation of Norms against Advance Authorization No.3210077449Dated 27.02.2015.

Decision : Based on previous decision taken in case No.91 in Meeting No.07/AM 2017 held on 12-08-2016 the Committee

considered the case in the meeting and decided to approve the norms as applied for by the firm in their Advance

Authorization .

RA may take consequential action as per Policy / Procedures.

に

Case No.:A‐ 400 Party Name:M/s Vinyl Tubes Pvt.IHQ File

Ltd. :01/87/050/00003/AM 14/

Meeting No.10/AM 2017 RLA File :O5l2al}aol00453/AM13 Lic.No/Date:0510348870

Held on 28‐09-2016 1232013

Subject:Fixation of lnput norms for Advance Authorization No'0510348870 dated L2.3.2OL3.

hanician . Tha fammiftac concidered the case in the meetins and decided tO approve the nOrms as under:

RA may take consequential action as per Policy / Procedures'

Status: Approved ((-

Decision : The Committee considered the case tn the meeting and d

Export ltem Qty. lmport ltem Qty.

PVC R:SER MAIN PIPE VVITH NITR:LE RUBBER F!T!NG

FOR HANDPUMP:
PVC R!SER PIPE OF DIFFERENT S!ZES.THiCKNESS′

LENGTH′ AND PRE5SURE

Total Quantity:191370.000

l Kg.(Net weight of

main pipe)

1.PVC RESIN 0.94285 kg

2.TITANIUM
D10XIDE

o.01 kg

1午
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Case Noo A-401 IWs Trimurti Poly-Chem Pvt. Ltd. HQF.No.
01/87/50/00168/AM15/DES― VⅡ 1謝Ld

NC No.:10/AⅣ l17

Dated:28。 09。2016
Adv.Lic.No.0710105189
Jatcd 19,06.2014

RAF No.
07/24/040/00083/AM15

α

Subject: Enhancement in the wastage allowed by NC in its Meeting No. l6lAM16 held on 28.08.2015.

Decision: The case was considered by the Committee and decided to refer the matter to the Technical Committee.

Request:

Decision:

Fixation of adhoc norms in respect of Advance Authorization No. 0710107263 dated23.12.2014

The Committee considered the case as per agenda and decided to refer the case to the Technical

Committee.

9
Request: Amendment in the description and

Decision: The Committee considered the case

Committee.

enhancement in the quantity of Import Item 5.

as per agenda and decided to refer the case to the Technical

Case No.A-404 IWs JK Paras Polycoats Ltd.'
|:;[t11111°

01/84/050/00147/AR413

1織d
NC No.:10/APl17
Dated:28.09。 2016

Adv.Lico No.and Date
0510329277 dt.10.07.2012. 1鶴1,I】:,000131/AM13

Request: Amendment in the description of Expofi Product against Advance Authorization No. 0510329277

dt.10.07.2012.

Decision: The Committee considered the case as per agenda and decided to refer the case to the Technical

Commiffee.

喝

0 ハ
Dぶヽ・

QF.No.01/87/050/00412/AⅣ 【15/

ES―VⅡ
llUs Image Labels Pvt. Ltd.

/24/040/00339ノAR115
Advo Lico No.and Date

10107263 dated 23.12.2014

NC No。 :10/AⅣ l17

Dated:28.09.2016

HQF.No.01/87/050/00350/AⅣl12/
DES¨VII

I Chirag Pack(India)Pvt・Case Noo A-403

21/AⅣl12
. Lic. No. and Date
10677985 dated 20.01.2012

NC No.:10/AM17
Dated:28.09。 2016

洲 Vi

Case No.A-402 Status:
Deferred

Status:
Deferred α



Case Noo A-405 Mis Pune Metagraph,
|が

.01/87/050/00001/AⅣ l16/ Status:
Deferred

NC No.:10/AM17
Dated:28.09。 2016

Advo Lic.Noo and Date

3110065375 dated 06.04.2015
RA FoNo.
31/83/040/00258/AⅣ l15

ん

Request: Fixation of adhoc norms in respect of Advance Authorization No.3110065375 dated 06.04.2015

Decision: The Committee considered the case as per agenda and decided to refer the case to the Technical
Committee.

Case Noo A-406 M/s Payal-Petrochem Pvt.
Ltd.,

HQ FoNo.01/87/050/00212/APl15/
DES―VⅡ lmed

NC No。 :10/AⅣ【17

Dated:28.09。 2016 1鑑上L幾魁〕乱。狙4 1洩1,I】:,00434/AR江 14

∈

Request: Amendment in the description and enhancement in the quantity of Import Item.

Decision: The Committee considered the case as per agenda and decided to refer the case

Committee.
to the Technical

QF.No.01/87/50/181/AM16/DES―
II

K.L.J. Polymers & ChemicalsCase Noo A-407

3/040/00220/AM16
v. Lic. No. and Date
10395439 dated 26.08.2015

NC No.:10/AM17
Dated:28.09.2016

Subject: Amendment in the description of Export Product against Advance Authorization No. 0510395439

dated 26.08.2015.

Decision: The case was considered by the Committee and decided to refer the matter to the Technical Committee.

Subject: Amendment in the description of Export Product against Advance Authorization No. 0510395693

dated 22.09.2015.

Decision: The case was considered by the Committee and decided to refer the matter to the Technical Committee.

シ

Case Noo A‐408 Ⅳ1/sK.LoJo Polymers&Chenlicals
Ltd。 ,

HQ F.No.01/87/50/254/AM16/DES‐
VH

Status:
Deferred

NC No.:10/AⅣ [17

Dated:28.09.2016

Adv.Lic.No.and Datc
0510395693 datcd 22.09.2015

RA F.No,
05/23/040/00249/AM16

HQ FoNo.01/84/050/00266/AⅣ l12

DES―VⅡ

RLA FoNo。
11/24/040/00041/AⅣ l12

v. Lic. No. and Date
1110026061 dated 02。 11.2011

NC No.:10/AⅣ l17

Dated:28.09。 2016

α

Case No.A-409 VIls. Flexituff International
Ltd.

Status:
A.pproved

6

Status:

Deferred



Request: Amendment in the description of Export Product against Advance Authorization No. 1110026061

dated 02.11.20f f

Decision: The Committee considered the request of firm and it was decided to amend the description of Export
Product to read as "FLEXIBLE INTERMEDIATE BULK CONTAINERS NET CONTENTS:- l.) PP GRANULES-
I17.500 M.T., 2.) UV STABILIZER- 2.500 M.T., 3.) PP Fabric (GEO Fabric)- 80.000 M.T., 4.) PACKING
MATERTAL (PP GRANULES)- 2.000 M.T.',.

Besides above amendment, there is no change in the earlier decision of NC, subject to the condition that RA
to verifu that the exports have been done by the firm against the said Advance Authorization is prior to the decision

of NC taken in its Meeting No. 19/AM16 held on 07.12.2015.

Case No.:A‐410 M/s DSM lndia Pvt. Ltd. nQ File Status: Approved &,*

Meeting No.1O/AM 2017 RLA File :

:01. / 87 / 050 I oo3 4s / AM 1.6 /
Lic.No/Date :3 110065852

Held on 28‐ 09-2016 31.183/040100004/AM16 s.1.2016

Subject: Amendment in Ratification of Ad-hoc norms for Advance Authorization No. 3110065852 Dated 5.1.2016.

Decision : The Committee considered the case in the meeting and the description of the 4th export product in A
the norms has been amended to read as "Arnite TVG 24120% Gtass Fiber Reinforced flame Retardant (Non- V
Blooming) PBT Compound" {
RA may take consequential action as per Policy / Procedures.

Case No.:A‐411 Party Name: M/s DSM lndia Pvt. HQ File

Ltd. :01, I 87 I oso / 00493 / AM 1.s I
Meeting No.10/AM 2017 RA File :3t/831040/00240/AM15 Lic.No/Date:31L0065285

Held on 28-09-2016 16.02.2015

Subject: Amendment in Ratification of Ad-hoc norms for Advance Authorization No. 3110065285

Dated16.02.2015

Decision : The Committee considered the case in the meeting and decided to approve the following ad-hoc

norms as under:

Export ltem Qtv. lmport ltem Qtv.

Arnite TZ6280(2O%
Glass Fiber Reinforced
Micro Sphere Based

PBT Compound)

1 Kg. 1.PBT

Chips/Granules
Based Polymer

0.5922 Kg

2,Glass Fiber

Chopped Strands

0.2060 kg

3.Micropearl Glass

Beads

0.2060 kg

4.Masterbatch
Colorant

0.0206 kg

5.Ligalub/Loxiol G-

32

0.0052 kg

RA may take consequential action as per Policy / Procedures.

Dlr?

Status: Approved C..
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ON LINE CASES

Case No.:5/21/87‐ ALC1/2015 Party Name:LEBRACS RUBBER  Meet No/Date:10/87‐

1.

:LININGS PRIVATE LIMITED   ALC1/2016
28.09.2016

HQ Filё :01/87/050/00287/AM16/  RLA File:25/24/040/00003/AM13/ ILic.No/Date:2510003923
27.02.2013

Decision: A D/L No. 7lll9l20l6-TSW dated 23.03.2016was issued by DIPP to firm. This was followed by Reminder *o* $7
DGFT on 26.08.2016 giving l5 days time for submission of information. Reply still awaited from the firm. Hence, the /
Committee decided to issue Final Reminder to firm giving 15 days time to furnish reply.

Case No.:13/4/87‐ ALC1/2016

Status:
Deferred

Status:
Approved

Status:
Deferred

Status;
Deferred

∈

←

HQ File:01/87/050/00069/AM17/  IRLA File:07/24/040/00167/AM12/ Lic.No/Datc:0710095284
0905.2013

Decision:Thc Committee considered thc casc and decided to approve on repeat basis(Adhoc Norlns)based On the

decision ofthe NC Meeting No 31/87-ALC1/2010 held on 03.11.2010 and reconlinended as underi

EXPORT ITEM QTY IMPORT ITEM QTY
Antistatic Conductive Film l kg l LLDPE Granules 0.4725 kg

2 LDPE Granules 0 3675 kg

3 ENTIRA(lonomer Resin) 0.2100 kg

RA may take consequential action as per Policy / Procedures.

Pa●y Name:SYNTHETIC
PACKERS P LTD

Mcet No/Date:10/87-

ALC1/2016
2809.2016

Mect No/Date:10/87-

ALC1/2016
28.09.2016

Mcet No/Date:10/87¨

ALC1/2016
28.09.2016

3 1HQ File:01/87/050/00188/AM16/  IRLA File:07/24/040/00145/AM14/ Lic No/Date:0710098407
1909.2013

‐Decision :   The Committee considered the case as per agenda.Committee decided to defer the case to examine the

request ofthe firm.

Case No.:18/18/87-ALC1/2015    Pa● y Name:SYNTHETIC
PACKERS P LTD

Paty NameiSHAKTI PLAS
INDUSTRY

Case No。 :9/7/87¨ ALC1/2014

HQ File:01/87/050/00028/AM15/  IRLA File:05/24/040/00492/AM14/ Lic.No/Datc:0510382815   1
126.03.2014                1

Decision:  Thc Cominittee considcrcd the case as per agenda and decidcd to refer the casc to Technical Conllnittee.

>

⊂
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^ftteNtt1/14/87ALCν
2"4  fa=Namα JNDAL POLY ΠLMS造

きl冽腎
に lυ87   1総

led

‐28.092016

5 1HQ File:01/87/050/001H/AM15/  IRLA File:05/23/040/00461/AM14/ Lic.No/Date:0510384222
1604.2014

,Decision:   ln response to D/L dated 23.12.2014 issued by D/oC&PC′ the firm had submitted its reply′ a copy of which

has been forwarded to D/oC&PC On 23 02.2015.Comments su!lawa■ ed.

ICase No.:14/4ノ 87‐ALC1/2016    Pa=y Name:SYNTHETIC       Meet No/Date:10/87‐       IStatus:
‐                          PACKERS P LTD            ALC1/2016            .Approved

28092016

1HQ Filc:01/87/050/00070/AM17/  IRLA File:07/24/040/00321/AM14/ Lic No/Date:0710103665

‐22.04.2014                 1

1 1Decision:The Committec considered the case and dccided to approve on repeat basis(Adhoc NollllS)baSCd On the

decision ofthe NC Mceting No.31/87-ALC1/2010 held on 03 11.2010 and reconllnended as underi
6

EXPORT ITEⅣ I QTY IMPORT ITEM QTY
Antistatic Conductive Film l kg 1.LLDPE Granulcs 0.4725 kg

2.LDPE Granules 0 3675 kg

3 ENTIRA(lonomer Resin) 0.2100 kg

RA may take consequential action as per Policy / Procedures.

ICase No。 :10/14/87¨ ALC1/2014    Paty Name:MRCICLEAN      Meet No/Date:10/87‐       Status:
ISYSTEMS PRIVATE LIMITED   ALC1/2016            :Deferred

28.09.2016                :

7 1HQFiに :01/87/050/00120/AM15/  IRLA File:09/24/040/00068/AM15/ Lic.No/Datei0910060144
19.05.2014                1

1Decision: ln response to D/L dated 31.07.2014 issued by D/oC&PC′ the firm had submitted its reply′ a copy of which has

been forwarded to D/oC&PC On 26.11.2014.Comments sul!awaited.

ICase No.:9/21/87-ALClノ 2014    Patty Namc:SANKHLA        Mcet No/Datc:10/87-      Status:
I                      INDUSTRIES,             IALC1/2016           1Deferred

128.09.2016                1

8 1HQ Filc:01/87/050/00162/AM15/  IRLA File:07/24/040/00011/AM15/ Lic.No/Date:0710105260
20.062014

1Decision:   !n response to D/L dated 29.09.2014 issued by D/oC&PC,the firm had submitted its reply,a copy of which

has been forwarded to D/oC&PC On 25.11.2014.Comments sti!lawa■ ed.

ICase No.:1ノ 18/87-ALC1/2014    Pa● y Name:SPECIALITY       Meet No/Datc:10/87-      Status:
‐                      POLYMERS PVT.LTD,NO.1,   ALC1/2016            1Deferred
‐                     NAVARANG             28.092016           1
9 1責
O Fiiも ibiたケ′63o/obi44'AMiЬ ′  IRLA rile ib」 /93/o46/oo156/AM15/ Lic No/Date:0310786846   1

15.072014                ‐

IDecision:A copy Of application has been forwarded to D/oC&PC On 23 09 2014.Commentssul!awated.

…
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ハ  Case No.:1/32/87‐
ALC1/2014    Parり Name:INTERNATIONAL   Mcet No/Date:,10/87-      Status:

CONVEYORS LIMITED       ALC1/2016           DeFerred
28.09.2016

lo.HQ File:01/87/050/00277/AM15/  RLA File:03/94/040/00320/AM15/ Lic.No/Date:0310787375
‐28.07.2014                1

Decision:!n response to D/L dated ll.11.2014 issued by D/oC&PC′ the firm had submitted its reply′ a copy of which has

been forwarded to D/oC&PC On ll.032015.Comments still awaited.

Case No.:22/32/87‐ ALC1/2014    Party Name:PARADISE        Meet No/Date:10/87‐       Status:
POLYMERS LTD.,           ALC1/2016            1Deferred

28.092016

1l HQ Filc:01/87/050/00298/AM15/  RLA Filc:03/95/040/00487/AM15/ .Lic.No/Datc:0310788816
.05.09.2014

Decision:ln response to D/L dated 02.12.2014 issued by D/oC&PC′ the firm had submitted its reply,a copy of which was

forwarded to D/oC&PC On 20.08.2015.Comments still awaited.

|  ICase No.:27/42/87‐ ALC1/2014   Parサ Name:INTERNAT10NAL   IMeet No/Date:10/87-      Status:
|  I                       CONVEYORS LIMITED       IALC1/2016            1DeFerred

128.09.2016                1
12責
Oiぉ bi′な力bぢ b′6o168/AMiζ′ RLA Fiお ibjわ4'64o/ob`ζ恵/AMig′  Lお。No/Dattb」 ibウ89415  1  ~

18.09.2014

‐Decision:A copy ofapp‖ cation has been forwarded to D/oC&PC On 13.01.2015.Comments sti‖ awaited.

Case No.:32/42/87‐ ALC1/2014    Paty NamC:POLYGENTA      Meet No/Date:10/87-      Status:
ITECHNOLOGIES LTD        :ALC1/2016            1DeFerred

i28.09.2016

13 HQ Filc:01/87/050/00373/AM15/  RLA Fllc:03/95/040/00213/AM15/ Lic.No/Date:0310789866
30.09.2014

1Decision:AD/L No.46011/64/2015-PC.‖ dated 17.07.2015 wasissued by D/oC&′ the firm had submitted its reply′ a copy

l  ofthe same was forwarded to D/oC&PC On 13.10.2015.Comments sti!lawaned.

|  ICase No.118/16/87‐ ALC1/2015   Party Name:ESTEEM INDUSTRIES IMcet No/Datc:10/87-     ,Status:
PVT.LTD, ALC1/2016

28.09,2016

Deferred

14‐
1。 ri18 ibi/8ケ′bζё′6014i'AMi6′   RLA rile liゥ /,4/640/00114/AM15/ Lic.No/Datc:1710005969

1211.2014

Decision: A copy of application has been forwarded to D/o9&PC P,21:11.2915.Comm,1ls,W,I,d froT Pイ ?,'1,1   、

ICase No.:9/42ノ 87‐ ALClノ2014    Pa“ y NarnelMRC ICLEAN      IMeet No/Datei10/87‐       IStatus:    |

‐                        SYSTEMS PRIVATE LIMITED   :ALC1/2016            :Deferred
28.09.2016                             1

15 1HQ File 101/87/050/00350/AM15/  IRLA File:09/24/040/00439/AM15/ Lic.No/Date:0910061249   1        ‐
‐17.11.2014                1

Decision:  :n response to D/L dated 13.02.2015 issued by D/oC&PC′ the lrm had submitted its reply′ a copy of which

lwas forwarded to D/oC&PC On 15.05.2015.Comments still awa■ ed.

ン
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28.09.2016

16 HQ File:01/87/050/00448/AM15/  IRLA Filc:25/24/040/00002/AM15/ Lic.No/Datci2510004377            1
28.11.2014

1Decision:ln response to D/L dated 13.02.2015 issued by D/oC&PC′ the firm had submittedた s rep!v′ a copy of which was

forwarded to D/oC&PC On 15.05.2015.Comments sti1l awaited.

Case No.:21/47/87‐ ALC1/2014    Ptt Name:MACRO POLYMERS  Mcet No/Datc:10/87-      Status:
IP.LTD.                  ALC1/2016            Deferred

28.09.2016

17.HQ File:01/87/050/00445/AM15/  IRLA File:08/24/040/00376/AM15/  Lic.No/Date:0810134245
05.012015

Decision:in response to D/L dated ll.05 2015 issued by D/oC&PC,the firm had submitted its reply,a copy of which was

forwarded to D/oC&PC On 28.07.2015 Comments still awatted

Case No.:22/47/87‐ ALC1/2014   1Parり Name:MACRO POLYMERS Mect No/Date:10/87¨      Status:
P.LTD                   ALC1/2016            ‐Deferred

28.092016                1

18 HQ File:01/87/050/00446/AM15/  RLA Flle:08/24/040/00379/AM15/ Lic.No/Date:0810134260
06.01.2015

DeciJon Jnに
"o隔
eわ 畔L山

“

d uЮ 520郎 mdWげ Oc&PQ ttettm md劇 蹴 縫d磁 rep■ a∞Ⅳ研↓晰品品ξlレ
forwarded to D/oC&PC On 28.07.2015.Comments sull awaited.

Case No.:31/4/87-ALC1/2015    Patty Name:LLOYD          Meet No/Date:10/87-      Status:
IINSULATIONS(INDIA)LIMITED ALC1/2016           1Deferred

28.092016

19 HO Fil`:bi′
87/050/00033/AMi`/  良LA Filt ib3/95/046,oo713/AM15/ Lic.No/Datc:0310793752

10.02.2015

Decision:In rcsponse to D/L issued by D/oC&PC,the flrm has fumished the required information to D/oC&PC.

‐
むaseヽ 6::11'16'87‐ALc1/2015    Party Name:ENVITECH        MCet No/Date:10/87-      Status:

CHEMICAL SPECIALITIES PVT. ALC1/2016            1Deferred
:LTD                     28.09.2016

20 HQ File:01/87/050/00134/AM16/  RLA File i31/83/040/00016/AM16/ Lic.No/Datc:3H0065414
0705.2015

1  158tiζibi:Ab′二ヽ6.4ι bii′ウ」わOi311こ lii attta 0216ち :うOi6↓五ζ isζ

``dby D/6C21こ

16五 r品 I Reply stili五 薔五ittal iA3

‐   ‐Conlmittee considcred thc case and decided to referthc case to DIPP.

Case No.:21/18/87-ALC1/2015    Pa● y NamciMRC ICLEAN      MCet No/Date:10/87-      Status:
SYSTEMS PRIVATE LIMITED   ALC1/2016            1Deferred

28.09.2016

21 ‐HQ File 101/87/050/00191/AM16/  RLA Flle:09/24/040/00049/AM16/ Lic.No/Date:0910062005
12.05.2015                1

1  ‐うもti:ibI:Ab′二ヽ614`61iめ

'わ

bi'11ё:ii ai3a lbi121'6i3↓ :ζ iζsu`aby D/oC&PC tO nrm.Reply still awaited.The
‐
  lcOmmittec considered thc case and decided to refer the case to DIPP.

α
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Case No.:1/13/87-ALC1/2015 Pa●y Name:VEEKAY
POLYCOATS LTD.

Case No.:32/16/87-ALC1/2015 Paty Name:EXPANDED
POLYMER SYSTEMS PVT.LTD

)1" HQ File :01/87/050/00155/AMl6/ RLA File :031941040100056/AMl6/

Decision : A copy of application has been forwarded to D/o C&PC on

CaseNo.:51/18/87-ALCI/2015 PartyName:SPECIALITY

CaseNo.:12116187-ALCll20ll PartyName:K.R.T. POLYMERS,

'U rQ File :01/87/050/00135/AMl6/ RLA File :321241040100006/AMl6/

Decision : A copy of application has been forwarded to D/o C&PC on

Mcet No/Date:10/87-

ALC1/2016
28.09.2016

Mcet No/Date:10/87-

ALC1/2016
28092016

Lic No/Date:0310796199

26.05.2015

Meet No/Date:10/87‐

ALC1/2016
28.09.2016

Lic.No/Datei3210077567

17.06.2015

Status:
withdrawn

Status:
Deferred

Status:
Deferred

Status:
Deferred

Status:
Deferred

こ

22'HQ File:01/87/050/00107/AM16/  RLA File:05/24/040/00038/AM16/ .Lic.No/Date:0510394256
14.05.2015

Decision:  The Committee noted that the adhoc norms for the suttect Advance Authorization have already been rejected

by NC in its Meeting No.9/87-ALC1/2016 held on 12 09.2016′ howeverthe case came up before NC due to non― updation

in the on‖ ne system.Thus′ the Comnlittee decided to withdraw the case.

10.09.2015.Comments still awaited.

ⅣIeet No/Date:10/87‐

POLYMERS PVT LTD.,NOl,   ALC1/2016
NAVARANG 2809.2016

'O ,Q File :01/87/05 OlOO22llAMl6/ RLA File :03l95l040l00}l4lAMl6l Lic.No/Date: 0310796232
27.05.201s

Decision : A copy of application has been forwarded to D/o C&PC on 29.10.201 5. Comments still awaited.

Casc No.:36/16/87¨ ALC1/2015    Party Name:ACG PHARMAPACK Meet No/Date:10/87-
IPVT LTD                 ALC1/2016

2809.2016
,<" HQ File :01/87/050/00159/AMl6/ RLA File :03l94l040l00l32lAMl6l Lic.No/Date:0310796440

04.06.2015

Decision: A copy of application has been forwarded to D/o C&PC on29.10.2015. Comments stillawaited. ル

10.09.2015.Commcnts still awaited.

CaseNo.:39/16/87-ALCIl20l5 PartyName:ENVITECH Meet No/Date:10/87‐ Status:
DeferredICHEMICAL SPECIALITIES PVT.・ ALC1/2016

LTD 28.092016

27 1HQ File:01/87/050/00162/AM16/  IRLA File:31/83/040/00037/AM16/ Lic.No/Datei3 H0065488
1906.2015

Decision: AD/L No.46011/73/2015‐ PC.H dated 02.05.2016 was issucd by D/oC&PC to flrm.Reply sti‖

awaited.Thus,the Conllnittee considercd the casc and decidcd to refcr to DIPP.

叫
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Case No.:13/16187-ALCll20ll ,Party Name:METRO VALVES, Meet No/Date:10/87- ,Status:/-\ (pRop:c.T. BALAMURUGAN) ALC1l20t6 Deferred 6-
28.09.20r6

" ,Q File :01/87/05 0100136lAMl6/ RLA File :321241040100009/AMl6/ Lic.No/Date:32t0011568
22.06.2015

Decision : A copy of application has been forwarded to D/o C&PC on 10.09.2015. Comments stillawaited.

I  Case No.:56/18/87‐ ALC1/2015    Parり Name:LLOYD          Mcet No/Date:10/87-      Status:
|                         IINSULATIONS(INDIA)LIMITED ALC1/2016            1Deferred

28.092016                1

29 HQ File:01/87/050/00226/AM16/  RLA Filc:03/95/040/00140/AM16/ Lic.No/Date:0310796833
2406.2015

1Decision: AD/L No 46011/16/2010-PC.Ⅱ datcd 26.05.2016 was issued by D/oC&PC to fl■ ln.Reply stiH
awaited.Thus,the Committee decided to issue reminder to the frnl fbr submission ofthe requisite infollllation.

Case No.:3/17/87¨ ALC1/2015    Parり Name:TYTAN ORGANICS  Mcet No/Date:10/87‐       Status:
IPVT.LTD.,                ALC1/2016            Deferred

28.09.2016

30 HQ File:01/87/050/00170/AM16/  RLA File:03/95/040/00561/AM15/ .Lic.No/Date:0310796867
125.06.2015

Decision: The Committcc considcrcd thc casc as per agenda.The Committee decided to defer the case to

examine the request ofthe flrm.

Case No.:45/9/87‐ ALC1/2016    Pacy Name:SURAT METALLICS  Meet No/Date:10/87-      Status:
ILTD.                   ALC1/2016            1Deferred

28.09.2016                1

31 HQ Filc:01/87/050/00220/AM17/  RLA File:52/24/040/00015/AM16/ Lic.No/Date:5210041560
25062015                1

Decision:The Comnlittee considered the case as per agenda.The Committee decided to defer the case to

examine the request ofthe flrm.

Case No。 :29/18/87‐ ALC1/2015   Parり NamciCIKAUTX0 1NDIA   'Mcet No/Datc:10/87-      Status:
IPRIVATE LIMITED          IALC1/2016            1DeFerred

128.09.2016                1

32 HQ File:01/87/050/00199/AM16/  IRLA File i31/83/040/00043/AM16/ Lic.No/Date:3110065522   
‐

01.07.2015

1Decision:AD/L No.46011/148/2015-PC.H dated 22.12.2015 was issued by C&PC to fli111.Reply stiH awaited.

Thus,the Conllnittec decided to issue reminderto the flrln for submission ofthe requisite information.

ICase No.:64/18/87‐ALC1/2015   Parり Name:VISION PRODUCTS  ,Mcct No/Date:10/87¨       :Status:

(P)LTD                 ALC1/2016           1Deferred
28.09.2016

33 1HQ File:01/87/050/00234/AM16/  IRLA File:34/24/040/00076/AM16/  Lic.No/Date:3410041344
02.07.2015                1

1Decision:   ln response to D/Lissued by D/oC&PC′ the firm has furnished the required information and the matter is

under consideration by D/oC&PC.

カ13
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34 1HQ File:01/87/050/00235/AM16/  IRLA File:34/24/040/00077/AM16/  Lic.No/Date:3410041346
0207.2015                1

Decision:   ln response to D/Lissued by D/oC&PC′ the irm has furnished the required information and the matteris

lunder consideration by D/oC&PC.

‐Case No.:66/18/87‐ ALC1/2015   Parり Name:VISION PRODUCTS  IMcet No/Date:10/87‐       Status:
(P)LTD                  ALC1/2016            Deferred

28.09.2016

35‐ HQ File:01/87/050/00236/AM16/  RLA Filc i34/24/040/00078/AM16/ Lic.No/Date:3410041345
02.07.2015

1  1Decision:   ln response to D/Lissued by D/oC&PC′ the nrm has furnished the required information and the matteris

lunder consideration by D/oC&PC.

‐Case No.:67/18/87-ALC1/2015    Paty Name:VIS10N PRODUCTS  Meet No/Date:10/87-      Status:

|                     (P)LTD                 ALC1/2016           Deferred
128.09.2016

36 1HQ File:01/87/050/00237/AM16/  IRLA File:34/24/040/00079/AM16/ Lic.No/Date:3410041351   1
.03.072015                1

1Decision:   AD/L No.46011/88/2008-PC.‖ dated 30.03 2016 and 13.05.2016 wasissued by D/oC&PC tO firm.Reply sti‖

‐awaited.Thus′ the Committee decided to issue reminder to the firm for submission ofthe requisite information.

|  ICase No.:68/18/87‐ ALC1/2015   Party Name:VISION PRODUCTS  IMect No/Date:10/87¨       Status:
|                      (P)LTD                 IALC1/2016            1Deferred

128.09.2016                1

37 1HQ File:01/87/050/00238/AM16/  IRLA File:34/24/040/00080/AM16/ Lic.No/Datei3410041352   1
.03.07.2015                1

1  1DeCision:   ln response to D/Lissued by D/oC&PC′ the nrm has furnished the required information and the matteris

‐   lunder cOnsideration by D/oC&PC.

ICase No。 :2/16/87¨ ALC1/2015    Pa● y Name:WttILBURGER     IMcet No/Date:10/87-      Status:
|                     ICOATINGS(INDIA)PRIVATE   .ALC1/2016           1Deferred
l  l                        lLIMITED                 28.09.2016             ‐

138'Q 
Πb Ю1/87/050/00125/AM16/ IRLA Rに Ю2/24/040/00227/AM14/ Lた。No/Dttα0210205952  ‐

106.07.2015

1Decision:AD/L dated 18.09.2015&28.03.2016(Reminder)waS iSSued by D/oC&PC to flilll.Reply still
awaited from the f11111.ThuS,the Committee decided to issue last reminder to the f1111l fOr Submission of the

requisite information.

|  ICase No.:3/16/87‐ ALC1/2015    Paty Name:WEILBURGER      Mcct No/Date:10/87‐       iStatus:
|  |                      

‐COATINGS(INDIA)PRIVATE   :ALC1/2016           Deferred
‐  |                         ILIMITED                  ‐2809.2016

39 1HQ Filc:01/87/050/00126/AM16/  IRLA File:02/24/040/00112/AM15/ ILic.No/Date:0210205949
106.07.2015                1

1  1Decision:AD/L dated 18.09.2015&28.03.2016(Reminder)waS iSSued by D/oC&PC to nrm.Reply sdll awaited iom the
l   fim.Thus,the Conlinittcc dccided to issue last reminder to the flrnl for submission ofthe requisite inforlnation.

ケ
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ICase No。 :31/18/87‐ALC1/2015    Party Name:FPIINDUSTRIES    Meet No/Date:10/87-      Status:
PRIVATE LIMITED          ALC1/2016            withdrawn

28.092016

40.HQ File:01/87/050/00201/AM16/  RLA File:31/83/040/00046/AM16/ Lic.No/Date:3110065532
09.07.2015

‐Decision:  The Committee noted that the adhoc norms forthe subiect Advance Authorization have already been reieCted

by NC in its Meeting No.9/87-ALC1/2016 held on 12.09.2016′ howeverthe case came up before NC due to non‐ updation
‐   ‐in the on‖ ne system.Thus′ the Committee decided to withdraw the case

‐Case No.:35/18/87-ALC1/2015   Parり Name:SUMILON        Meet No/Date:10/87¨       Status:.                      INDUSTRIES LIMITED,       ALC1/2016           1DeFerred

2809.2016                1
41 HQ File:01/87/050/00205/AM16/  RLA File 132/24/046/000o6/AM16/ Lic No/Date:5210041579   1

14.07.2015                ‐

Decision:  Application ofthe f1111l has been forwarded to D/oC&PC.Comments awaitcd.

CaseNo.:48/18187-ALCIl20l5 PartvName:BAYER Mcet No/Date:10/87-       Status:
MATERIALSCIENCE PVT LTD, ALC1/2016            ‐Deferred

28.09.2016

42 1HQ File:01/87/050/00218/AM16/  RLA File:03/94/040/00294/AM16/ Lic.No/Datc:0310797849    1
3007.2015                ‐

DeciJon:A DLNQ柘 ∝ ν

"2創
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awaited.Thus,the ComΠ littee decided to issue reminder to the f1111l for submission ofth(

Case No.:30ノ 18/87-ALC1/2015   Pa=y Name:MULTITECH       IMcet No/Date:10/87‐       Status:
I                         PRODUCTS PRIVATE LIMITED  ALC1/2016            1Deferred

28.09.2016

43 HQ File:01/87/050/00200/AM16/  IRLA File:31/83/040/00044/AM16/ Lic.No/Date:3110065581
104.08.2015

‐Decision:AD/L No.460H/149/2015‐ PC.Ⅱ dated 22.12.2015 was issued by D/oC&PC to flrm.The Committee
l   ldecidedtoissuealastremindertothefll11lfOrSubmissionofinfolHlation.

|  ICase No.:22/20/87‐ ALC1/2015    Party Name:KRISIINA         Meet No/Date:10/87‐       Status:
‐                       ANTIOXIDANTS PVT LTD.   ALC1/2016           1Deferred

28.09.2016

44 1HQ File:01/87/050/00266/AM16/  RLA File:03/94/040/00324/AM16/ .Lic.No/Datc:0310797923   ‐

04.08.2015

‐Decision : In response to D/L issued by D/oC`と PC,the nrm has furnished the required infolHlation and the

matter is under consideration

l  :Case No。 :38/18/87‐ ALC1/2015    P汀″Name:TAG CHEMICALS   Mcet No/Date:10/87‐       Status:
I                      INDIA PVT LTD,           ALC1/2016           :Deferred

'28.09.2016

45 1HQ File:01/87/050/00208/AM16/  IRLA File:53/24/040/00020/AM15/ Lic No/Date:5310018517   1

0608.2015                .

IDecision : AD/L No.46011/146/2015-PC― II dated 22.12.2015 was issued by Technical Authority to flrm.Reply stiH
lawaited.Thus,the Cominittee decided to issue last reminder to the rlrln for submission ofthe requisite information.

を
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Case No.:41/2/87-ALC1/2016 Pa■y Name:RAPID ENGINEERING Mcet No/Date:10/87¨ Status:
DeferredCO P.LTD. ALC1/2016

28.09.2016

46 1HQ File:01/87/050/00043/AM17/  IRLA File:05/24/040/00260/AM16/ Lic.No/Date:0510395482
3108.2015

1betiζ 16n i 十五

`ё

6mmi16c c6nsidered the case as per agenda.Committce decided to defer the case to examine

the request ofthc flH■ .

ICase No。 :20/20/87-ALC1/2015    Parり NamelGUJARAT FLUORO  Mcet No/Date:10/87-
‐                        ICHEMICALS LTD           ALC1/2016

28092016

47.HQ rile:01'87/050/06264/AM16/  
‐RLA File i34/24/040/00158/AM16/ Lic.No/Datci3410041497

09.09.2015

Decision:A copy ofapplication has been forwarded to Technical Authority.Comments awaited

Case No.:21/20/87¨ ALC1/2015    Party Name:GUJARAT FLUORO  Mect No/Date:10/87-

Status:
Deferred

Status:
Deferred

Status:
Deferred

Status:
Deferred

Status:
Deferred

ト

CHEMICALS LTD ALC1/2016
28.092016

HO File:01/87/050/00265lAMl6l RLA File :3412410401001591AM161 Lic.No/Date:3410041498
48 t 

o9'09'2ol5

Decision : A D/L No. 4601 llvZOOS-pC-ll dared 18.02.2016 was issued by Technical Authority to firm. Reply

still awaited. Thus, the Committee decided to issue reminder to the firm for submission of the requisite

information.

Case No.:28/21/87‐ ALC1/2015    Pa“ y NamelKONNARK POLYMER McetNo/Date:10/87¨
PVT.LTD                 ALC1/2016

28.09.2016

49 
He File :01/87/050/0031o/AMl6/ RLA File :031941040100381/AMl6/ Lic.No/Date:0310798906

15.09.2015

Decision : A D/L No.460l lll|1OOS-PC-|l dated 18.02.2016 was issued by Technical Authority to firm. Reply 
A

still awaited. Thus, the Committee decided to issue reminder to the firm for submission of the requisite V
information.

Case No.:8/1/87-ALC1/2016

‐28.092016

50.HQ File:01/87/050/00362/AM16/  
‐
RLA File 103/94/040/00467/AM16/ .Lic.No/Date:0310798888

15.09.2015

Decision : The Committee considered the case as per agenda. Commiffee decided to defer the case to examine

the request of the firm.

Pa口y Name:GttH LIZ INDIA

PRIVATE LIMITED

Case No.:6/20/87‐ ALC1/2015 Party Name:WACKER
METROARK CHEMICALS PVT
LTD.

HQ Filc:01/87/050/00250/AM16/  ‐RLA File:02/24/040/00120/AM16/

Decision:In response to D/L issucd by Tcchnical Authority,the flrnl has

Mect No/Date:10/87‐

ALC1/2016

Mcet No/Date:10/87-

ALC1/2016
28.09.2016

Lic.No/Date:0210206166

18.09.2015

¨
16

furnished the required information and the matter



is under consideration

Case No. :2/l 8187 - ALCI l20l 5 Pat/Name:POLYFILL
TECHNOLOGIES PVT LTD

52 HQ File:01/87/050/00172/AM16/  RLA Filc i34/24/040/00170/AM16/

Decision:In response to D/L issued by Technical Authority,the flrm

thc rnatter is under consideration

Case No。 :24/20/87‐ ALC1/2015    Pat/Name:PIDILITE
INDUSTRIES LIMITED

Case No.:34/21/87‐ ALC1/2015    Patty Name:PIDILITE
INDUSTRIES LIMITED

Case No.:35/21/87‐ ALC1/2015    Parり NameiPIDILITE
INDUSTRIES LIMITED

has furnished the required information and

53 HQ Flle:01/87/050/00268/AM16/  RLA File:03/95/040/00634/AM14/ Lic No/Date:0310798998   :
122.09.2015                1

Decision: A D/L No.46011/103/2009-PC.H dated 16.02.2016 & 05.04.2016(Reminder)waS iSSucd by
Tcchnical Authoriけ to f11111.Reply stiH awaited.Thus,the Committee decided to issuc last renlinder to the flllH

for submission ofthe requisitc information.

Case No.:29121/87-ALCIl20l5 PartyName:EXPANDED Meet No/Date11 0/87- Status:
DeferredPOLYMER SYSTEMS PVT.LTD  ALC1/2016

28.09.2016
54責
0 1ilさ ibi′

j力
6`b′66bii′ AMi`′  kLA Fiit ibj/94/040/00414/AM16/ Lic,No/Date:0310799110

‐30.09.2015

1Decision:A copy of application has been forwarded to Technical Authority.Comments awaled.

Meet No/Date:10/87‐

ALC1/2016
28092016

Lic.No/Datc:3410041531

21.092015

Mcet No/Datc:10/87‐

ALC1/2016
28.092016

Meet No/Date:10/87-

ALC1/2016
28.092016

Meet No/Date:10/87‐

ALC1/2016
28.09.2016

Status:
Deferred

Status:
Deferred

Status:
Deferred

Status:
Deferred

卜

に

55 HQ File:01/87/050/00316/AM16/  RLA File:03/95/040/00100/AM14/ Lic.No/Date:0310799112    1
3009.2015

Decision:AD/L No.46011/103/2009-PC.Π  dated 04.04.2016 was issued by Technical Authority to nrm.Reply
still awaitcd. Thus,the Committee dccided to issue last reminder to the flrm for subrnission of the requisitc

informatlon.

56 HQ File:01/87/050/00317/AM16/  RLA File:03/95/040/00544/AM15/ Lic.No/Date:0310799114   1130.09.2015                1

1Decision:AD/L No.46011/103/2009-PC.H dated 04.04.2016 was issued by Technical Authoriけ to flrm.Reply

stiH a、vaited. Thus, the Coml■ ittee decided to issue reminder to the flrm for sub■ lission of the requisite

information.
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Case No.:33/21/87-ALC1/2015    Paty Name:PIDILITE
INDUSTRIES LIMITED

Parり Namc:ASHLAND INDIA
PRIVATE LIMITED

HQ File:01/87/050/00313/AM16/  RLA File:03/94/040/00476/AM16/

Decision: In rcsponse to D/L issued by Technical Authority,the

and the lnatter is undcr consideration.

Mcet No/Date:10/87‐

ALC1/2016
28.09.2016

Mcct No/Datc:10/87-
ALC1/2016
28.09.2016

Lic.No/Date:0310799299

09102015

Status:
Deferred

Status:
Deferred

&

57 1HQFile:01/87/050/00315/AM16/  RLA Fiに
:03/95/040/00099/AM14/ Lic.No/Date:0310799122   ‐

101.10.2015                1

1Decision:AD/L No.46011/103/2009-PC.H dated 05.04.2016 was issued by Technical Authority to flrm.Reply

stiH awaited. Thus, the Comnlittee decided to issue renlinder to the flini for submission of the requisite

‐informatlon.

Case No.:31ノ 21ノ87‐ALC1/2015

ル

代
61

Parり Name:BLS POLYMERS LTD IMcetNo/Date:10/87-
IALC1/2016
128.09.2016

RLA File:05/23/040/00297/AM16/  .Lic.No/Date:0510395891

13.102015

has been forwarded to Technical Authori″ .

う
４
‘
υ

Case No.:40/21/87‐ ALC1/2015    Parり NameiSHANKAR
PACKAGINGS LIMITED

HQ File:01/87/050/00322/AM16/  RLA File:03/95/040/00461/AM16/

Decision:The Committee considered the case and decided to refer to

Mcet No/Date:10/87-

ALC1/2016
28.09.2016

Lic.No/Datei03 10799710

28.102015

DIPP.

禽:Ш has ttrnも hcd thc requ■ ed hおrmationル

Status:
Deferred

to firm. Reply

CaseNo.:30/21/87-ALCI/2015 PartyName:EXPANDED Mcet No/Datc:10/87- Status:
DeferredPOLYMER SYSTEMS PVT LTD  ALC1/2016

28.09.2016
UO ,Q File :01/87/05 0lll3l2lAMl6/ RLA File :031941040100469/AMl6/ Lic.No/Date: 03tl1gg346

t2.1o.2ots

Decision : A copy of application has been forwarded to Technical Authority on 08.03.2016. Comments awaited.

Case No。 :10/21/87‐ ALC1/2015

HQ File:01/87/050/00292/AM16/

Decision:A copy ofapplication

Case No。 :6/22/87¨ ALC1/2015 Paty Name:SRF LIMITED Meet No/Date:10/87‐
IALC1/2016

128.09.2016

59 HQ File:01/87/050/00339/AM16/  RLA File:04/24/040/00021/AM16/ ILic.No/Date:0410161092
09.10.2015

1Decision:AD/L No.46011/61/2014¨ PC.H dated 19.04.2016 was issued by Technical Authority
still awaited.Thus,the considered the case and decided to refer to DIPP.

Status:
Deferred

'Status:
Deferred

18
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_ ICase No.:7/22/87‐ ALC1/2015     Pa=y Name:SRF LIMITED      Mcct No/Datc:10/87-      Status:
ALC1/2016            Deferred
28.09.2016

63‐
責O ri8:01/8ウ /036/oo34o/AMi6′   ktA Fii`:04/24/040/00146/AM16/ Lic.No/Date:0410161252

102.11.2015

1  1Decision:The Committcc considered the case and decided to referto DIPP.

I  Case No.:8/22/87‐ ALC1/2015    Parサ NameiSRF LIMITED      Meet No/Date:10/87-      Status:
ALC1/2016
12809.2016

64 1HQ File:01/87/050/00341/AM16/  RLA Flle:04/24/040/00147/AM16/ ,Lic No/Date:0410161253

Deferred

02.11.2015

Decision: In response to D/L issued by D/o C&PC, the firm has fumished the required information and the matter is fl
under consideration by TA. 0l-

|  ICase No.:11/1/87‐ ALC1/2016    Patty Name:INDOFIL INDUSTRIES Meet No/Date:10/87-      Status:
I                          LTD.                   IALC1/2016            1Deferred

128.09.2016                1
651責
O File:61,な ウ/6も0/oo」

`ζ

′AMi6/  RLA ri18 103′ う4/046/oo556/AM16/ Lic.No/Datc:0310799949
10211.2015

1 ‐Decision:A copy of application has been forwarded to Technical Authority

l  lCase No.:9/21/87-ALC1/2015    Paty Namc:NATUR TEC INDIA  Mect No/Date:10/87-      Status:
|  I                     PRIVATE LIMITED         IALC1/2016           1Deferred

128.09.2016                
‐

66 1HO File:01/を
7/050/00291/AM16/  RLA File:04/24/040/00174/AM16/ Lic.No/Datc:0410161273   1

.04.112015

1  1Decision:A copy ofapplication has been forwarded to Tcchnical Authority

l  Case No.:15/4/87‐ ALC1/201`    Par"Name:SYNTHETIC       Mcet No/Date:10/87-      Status:
|                          IPACKERS P LTD            IALC1/2016            1Approved

128.09.2016                1

1  1HQ File:01/87/050/00071/AM17/  RLA File i07/24/040/00238/AM16/ Lic.No/Date:0710109011   1
10511.2015

1   Decision : The Conlnlittce considered the case and dccided to approve on repeat basis(Adhoc Nol:Hs)baSCd On the

l  deCお iOn Ofthc NC Mccting No.31/87‐ ALC1/2010 hcld on 03.H.2010 and rccommended as under
167 1

EXPORT ITEⅣ I QTY IMPORTITEM QTY
Antistatic Conductive Film l kg l LLDPE Granulcs 0.4725 kg

2.LDPE Granulcs 0.3675 kg

3.ENTIRA(lonomer Resin) 0 2100 kg

RA may take consequential action as per Policy / Procedures.

Dにi醐錦
Ministry of COmm,■

州
組
〉
―
¨
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Case No.:26/21/87‐ ALC1/2015 Paty Name:MPD INDUSTRIES
PVT.LTD,

Mect No/Date:10/87-

ALC1/2016
28.092016

‐Mect No/Date:10/87-

IALC1/2016
12809.2016

Lic.No/Date:3110065753

09.11.2015

DIPP.

Mcet No/Datc:10/87‐

Status:
Deferred

Status:
Deferred

Status:
Deferred

Status:
Deferred

Status:
Deferred

Status:
Deferred

HQ File:01/87/050/00308/AM16/  IRLA File:56/24/040/00023/AM16/ Lic No/Date:5610004738

106.112015

Decision:A copy of application has been forwarded to Technical Authority

Case No.:24/21/87‐ ALC1/2015    Pa=y Name:MEDICAPINC. Meet No/Date:10/87‐

ALC1/2016
28.09.2016

69責
。 Rぉ :o1/な 7/050/003b`/AMi`/ ‐R二人 nお 134/24/040/00210/AM16/ Lた 。No/Dtte:3410041667

09.112015

Decision:The Committee considered the case and decided to referto DIPP.

↑
ン

‐Case No.:48/21/87¨ ALC1/2015   ‐Parり Name:ENVITECH
CHEMICAL SPECIALITIES PVT.
LTD

70責
。 File:01′恵ラ/o56'6o33b/AMi6/  ‐RLA File i31/8」′b46'66113'AMlと /

1)ecision:The Committee considered the casc and decided to refer to

Case No.:6/21/87-ALC1/2015 Paty Name:WEILBURGER
COATINGS(INDIA)PRIVATE   ALC1/2016
LIMITED 28.092016

7l 
HQ File:01/87/050/00288/AMl6l RLA File :02/241040/00094/AMt6t Lic.No/Date:0210206269

l0.l r.2015

Decision : A copy of application has been forwarded to Technical Authority.

ICase No.:46/21/87‐ALC1/2015    Paty Name:ARVIND LIMITED   Meet No/Date:10/87‐
IALC1/2016
28.09,2016

72 10118ibiた

''o3b′

Ob3'恵/AMi`/ 1良 LA RLi08/24/040/00225/AM16/ Lた 。No/Date:0810136502
10.11.2015

Decision:The Corninittee considered the case and decided to refer to DIPP.

ICase No.:14/1/87‐ ALC1/2016

73‐責O riiさ :bi/8ケ′bζ 6′6bj`恵′AMi七′

IDecision:A copy ofapplication

Paty Name:INTERNATIONAL   Mcct No/Datc:10/87‐
CONVEYORS LIMITED ALC1/2016

28092016
:RLA File:03/94/040/00623/AM16/  Lic.No/Date:0310800252

16.112015

has been fonvarded to Technical Authority.

20
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CaseNo.:18/21/87-ALCI/2015 PartyName:NEXGEN

HQ File:01/87/050/00300/AM16/

Decision:A copy of application

Mcet No/Date:10/87-

FLUOROPOLYMERS PVT.LTD  ALC1/2016
1                              ‐28.09.2016

RLA File:05/24/040/00380/AM16/  Lic.No/Date:0510396346
17112015

has been forwarded to Technical Authority.

Status:
Deferred

Status:
Deferred

Status:
Deferred

Status:
Deferred

Status:
Deferred

Status:
Deferred

74

Case No.:20/21/87-ALC1/2015    Parり Name:INDICA CONVEYORS MeetNo/Date:10/87-
LIMITED ALC1/2016

28092016
75責
Q IJe:b1/8ケ′050/6636夕AMi`′  RLA File 112/24/040/00004/AM16/ Lた No/Date:1210009514

24.11.2015

Decision:A copy of application has been fonvarded to Technical Authori″ .

Case No.:1/2/87-ALC1/2016 Meet No/Date:10/87-

ALC1/2016
28.092016

'U ,Q File :01/87/050/00003/AM17/ RLA File :31/83/040/00109/AMl6/ Lic.No/Date:3110065773
27.11.2015

Decision : A copy of application has been forwarded to Technical Authority.

Paty Name:FPIINDUSTRIES
PRIVATE LIMITED

Case No.:16/1/87‐ ALC1/2016 Party Name:ACG PHARMAPACK Meet NolDate: I0/87-
PVT LTD ALC1/2016

28092016
77.責
O rile ib1/8ウ ′ё30,663ウb′AM16′  kLA File:03/94/040/00638/AM16/ Lに 。No/Date:0310800535

01.12.2015

1Decision:A copy ofapplication has been forwarded to Technical Authority.

Case No.:42/1/87-ALC1/2016 Pary Namc:BILCARE LIMITED Mcet No/Date:10/87-

ALC1/2016
28.09.2016

78 nOriお
:bi/8ウ′b30/oo30`′ AMi`/  RLA rii8:31/83/040/00101/AM16/ Lic.No/Datc:3H0065777

01.122015

1Decision:A copy of application has been forwarded to Technical Authority.

Case No.:13/1/87-ALC1/2016 Parry Name:ASHLAND INDIA Meet No/Date:10187-
PRIVATE LIMITED ALC1/2016

28092016
79 uQ File :01/87/05 0100367lAMl6/ RLA File :031941040100585/AMl6/ Lic.No/Date:0310800626

03.12.2015v).lz.zvt)

,Decision : A copy of applicaiion has been forwarded to Technical Authority.

21
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^  Case No.:34/20/87‐
ALC1/2015 Paty Name:QREX FLEX PRIVATE McetNo/Date:10/87-

LIMITED                 ‐ALC1/2016
28092016

80責
O File:01た

'′

b3o,6027を /AMl`′  良LA「 i18:52/24/040/00059/AM16/ :Lic.No/Date:5210041708
104.12.2015

Decision:A copy of application has been forwarded to Technical Authority.

Case No.:31/2/87¨ ALC1/2016 Paty Name:SRF LIMITED Mcet No/Datc:10/87‐

ALC1/2016
28.092016

8l HQ File :01187/05OlO0O33lAMll/ RLA File :04124/040100t94tAMt6/ Lic.No/Date:04tot6t374
09.12.2015

Decision : A copy of application has been forwarded to Technical Authority.

Case No.:20/1/87-ALC1/201` Party Name:KAYGEE-LOPAREX MeetNo/Date:10187-
INDIA PVT LTD ALC1/2016

28.09.2016

HQ File:01/87/050/00374/AM16/  IRLA Flle:03/94/040/00762/AM16/ Lic.No/Date:0310801221   ‐

18.12.2015

Decision:    According to thc technical comincnts of DIPP hmished vide dated 16 09.2016, following adhoc norms are

approved:

EXPORT ITEPI QTY IPIPORT ITEM QTY
SILICONE COATED POLYSTER
FILM(RELEASE LrNERS)357000
SQM,50000 KGS
(COntaining ilm of 50 Micron
十-10%)

l kg 1. Polyester Film 50 Micron

十_10%
1.05 kg/kg

content contains

in export product

2. Silicone Polymers 0.0090 kg

3. Catalyst for Silicone 0 0006 kg

4. Cross Linker for Silicone 0 00108 kg

RA may take consequential action as per Policy / procedures.

つ
４

IMect No/Date:10/87‐

ALC1/2016
28.092016

Status:
Deferred

Status:
Deferred

Status:
Approved

Status:
Deferred

Case No.:38/20/87‐ ALC1/2015

83 1HQ File:01/87/050/00282/AM16/

Decision:    In response to D/L

lundcr considcration by TA.

Case No.:6/10/87‐ ALC1/2016

Party Namc:SRF LIMITED

RLA File:04/24/040/00252/AM10/  ILic.No/Date:0410161457     1

29.122015

issued by D/oC&PC,thc flm has hmished the rcquired infomatiOn and the matter

Paty Name:NATUR TEC INDIA  Meet No/Date:10/87¨ Status:
DeferredPRIVATE LIMITED ALC1/2016

28.09.2016

84 1HQ File:01/87/050/00228/AM17/  ‐RLA File:04/24/040/00201/AM16/ Lic.No/Date:0410161459
29.12.2015

1Decislon:  The COmmittce considcred the case as pcr agenda Committec decided to defer thc case to examine the requcst
ofthe r111ll.
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八、 Case No.:18/1/87-ALC1/2016 Party Name:EXPANDED Meet No/Date:10/87- Status:
DeferredPOLYMER SYSTEMS PVT.LTD  ‐ALC1/2016

2809.2016

HQ File:01/87/050/00372/AM16/  IRLA File:03/94/040/00713/AM16/ :Lic.No/Date:0310801480

101.012016

Decision:A copy ofapplication has been forwarded to Technical Authority.

Case No.:21/1/87‐ ALC1/2016

HQ File:01/87/050/00375/AM16/

Decision:A copy of application

Case No.:50/1ノ87-ALC1/2016

Paty Name:KKALPANA Meet No/Date:10/87-

Paty Name:ENVITECH Mcet No/Date:10/87- Status:
DeferredCHEMICAL SPECIALITIES PVT. ALC1/2016

LTD 2809.2016
t' ,Q File :01/87/05 O/OO4O4jAMl6/ RLA File :31/83/040/00136/AMt6t Lic.No/Date:3 t 10065853

08.01.2016

Decision : A copy of application has been forwarded to Technical Authority.

Casc No.:10/1/87‐ ALC1/2016 Paty Name:COVESTRO(INDIA) Mcet No/Date:10/87-
PRIVATE LIMITED          IALC1/2016

.2809.2016

88‐
HQ Filき ibi/8ウ /6Sb,oo」 64/AMi`′  良LA Fi18:bjわ 4′b46′bbζ 35'AMl`′  titiヽ 6′bie:631o801164

11.01.2016

‐Decislon:A copy ofapplication has been lbrwarded to Technical Authori″ .

Case No.:5/22/87‐ ALC1/2015 Paty Name:WEILBURGER Mcet No/Date:10/87- Status:
DeferredCOATINGS(INDIA)PRIVATE   ALC1/2016

LIMITED 28.09.2016

89‐ HQ File:01/87/050/00338/AM16/  IRLA File:02/24/040/00009/AM16/ Lic.No/Datc:0210206438

12.01.2016                .

Decision:AD/LNo.46011/47/2011-PC.‖ dated 12 05.2016 wasissued by D/oC&PC to firm.Reply sti‖ awaited.Thus′ the
lCommittee decided to issue reminder to the firm for submission ofthe requisite information

Meet No/Datc:10/87-

ALC1/2016
28.09.2016

9o lHQ File:01/87/050/00344/AM16/  RLA File:13/24/040/00037/AM16/ .Lic.No/Datc:1310048095   1

13.012016

1Decision:AD/L No.46011/36/2016-PC.‖ dated 26.05.2016 wasissued by D/oC&PC to firm.Reply sti‖ awaited.Thus,the

lCOmmittee decided to issue reminder to the firm for submission ofthe requisite information.

―

葛『
nl
AlT

INDUSTRIES(INDIA)LIMITED, IALC1/2016
1                              128.09.2016

1RLA Filc:03/94/040/00764/AM16/ ILic.No/Date:0310801502
101.012016

has been forwarded to Technical Authority.

Status:
Deferred

Status:
Deferred

Status:
Deferred

Case No.:11/22/87-ALC1/2015    Patty Namc:ALSTONE
INDUSTRIES PVT LTD
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|  ICase No.:31/1/87-ALC1/2016    Party Name:KLJ POLYMERS&   Meet No/Date:10/87‐       Status:
八 I                       CHEMICALS LTD.,          ALC1/2016            ‐Deferred

128.09.2016

91 HQ File:01/87/050/00385/AM16/  RLA File:05/23/040/00408/AM16/ tic.No/Date:0510397287   .
13.01.2016

‐Decision :   The Committee considered the case as per agenda.Committee decided to defer the case to examine the

request ofthe nrm.

ICase No.:32/1/87‐ ALC1/2016    Pa=y Name:KLJPOLYMERS&   :Mcet No/Date:10/87-      Status:
‐                       CHEMICALS LTD.,          ‐ALC1/2016            1Deferred

28.092016

92 HQ File:01/87/050/00386/AM16/  RLA File:05/23/040/00409/AM16/ Lic No/Date:0510397288

13.012016

1Decision:   The cOmmittee considered the case as per agenda.Committee decided to defer the case to examine the
request ofthe firm.

Case No。 :33/1/87-ALC1/2016    Parり Namc:KLJ POLYMERS&  IMect No/Datc:10/87‐      IStatus:
CHEMICALS LTD,          ALC1/2016            1Deferred

128.09.2016               .

93 HQ File:01/87/050/00387/AM16/  RLA Fllc:05/23/040/00410/AM16/ Lic No/Datei0510397289

13.012016

1   1Decision:   丁he Committee considered the case as per agenda.cOmmittee decided tO defer the case to examine the

request of the firm.

|  ‐Casc No.:34/1/87‐ ALC1/2016    Parり Name:KLJ POLYMERS&  IMcet No/Date:10/87-     lstatus:
‐  ‐                        ICHEMICALS LTD.,          ‐ALC1/2016            :Deferred

28.09.2016                1

94‐ HQ File:01/87/050/00388/AM16/  IRLA File:05/23/040/004H/AM16/ Lic.No/Date:0510397290   1

113.01.2016               1

1  Decision: The cOmm■ tee considered the case as per agenda.committee decided to deferthe case to examine the
request ofthe lrm.

I  Case No.:4/22/87‐ ALC1/2015    Ptt Name:WEILBURGER     IMcet No/Date:10/87-      status:
|                        ICOATINGS(lNDIA)PRIVATE   IALC1/2016           1Deferred   ‐
‐                           ILIMITED                  .2809.2016             1
95 1HQ Filc:01/87/050/00337/AM16/  RLA File:02/24/040/00017/AM15/ Lic No/Date:621020`448   1        1

■4.01.2016               1

‐  ‐Decision:AD/L No.46011/47/2011-PC.‖ dated 12.05.2016 wasissued by D/oC&PC to firm.Reply sti‖ awaited.Thus′ the
l   lCOmmittee decided to issue reminder to the firm for subnlission of the requisite information.                        ‐

I  Case No.:18/22/87‐ ALC1/2015   Parり Namc:ENVITECH       IMcet No/Date:10/87-     lstatus:    |
|  |                       ‐CHEMICAL SPECIALITIES PVT.:ALC1/2016            1Deferred   l

lLTD                    128.09.2016             1         1

96 HQ File:01/87/050/00351/AM16/  RLA File:31/83/040/00150/AM16/ Lic.No/Date:3H0065872   1       1

15.01.2016               1

:Decision:AD/L No.46011/73/2015-PC.‖ dated o2.05.2016 wasissued by D/oC&PC to firm.Reply sti‖ awaited.Thus,the‐
Committee decided tO issue reminder to the firm for submission ofthe requisite information.                        |

Di滞
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Case No.:1/4/87‐ ALC1/2016 Mcet No/Date:10/87¨

ALC12016
28.09.2016

97 HQ File:01/87/050/00057/AM17/  1RLA File:03/94/040/00787/AM16/ Lic.No/Date:0310801858

18.01.2016

Decision:   The cOmmittee considered the case as per agenda.Committee decided to defer the case to examine the

request ofthe firm.

Case No.:4/4/87¨ ALC1/2016 Party Name:R.R KABEL LIMITED, Mcet No/Date:10/87‐

Party Name:GARIB NAWAZ
ENTERPRISES

INDUSTRIES(PROP.KUNAL    ALC1/2016

Status:
Deferred

Status:
Deferred

Status:
Approved

総ted  αALC1/2016
28.09.2016

98 1HQ File:01/87/050/00060/AM17/  RLA File:03/95/040/00710/AM16/ Lic.No/Date:0310801854

r 8.0 I .201 6

Decision : The Committee considered the case as per agenda. Committee decided to defer the case to examine ,n" Lrequest of the firm.

Case No.:28/8/87‐ ALC1/2016 Paty Name:PROPACK Mcct No/Date:10/87-

99
PLASTICS PVT LTD) 28.09.2016

HQ File:01/87/050/00140/AM17/  RLA Filc:03/95/040/00704/AM16/ Lic.No/Date:0310801833

18.01.2016

Decision:The Colnlnittee considered the case and decided to refer the matter to lDIPP.

Case No.:45/1/87-ALC1/201` Party Name:MPD INDUSTRIES  Meet No/Date:10/87‐
PVT LTD, ALC1/2016

28092016
HQ File:01/87/050/00399/AM16/  RLA File:56/24/040/00046/AM16/ Lic.No/Date:5610004812

19012016               ‐

IDecision:The COmmittce considered the case and decided to approve on repeat basis(Adhoc Norms)based on the
decision ofthe NC Meeting No. 16/87-ALC1/2015 held on 28.08 2015 and reconlinended as under:

EXPORT ITEM QTY IMPORT ITEM QTY

ALK 4132 70-short oil alkyd
resin (resin content 70+/-l%
solid)

l kg l. Monobasic fatty acid 0.2177 kg

2. Phthalic anhydride 0.3240 kg

3. Glycerine tech 0.2030 kg

4. Mixed xylene 0.3048 kg

RA may take consequential action as per Policy / procedures.

出

100
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‐
 ICase No.:38/1/87‐ ALC1/2016    Paty Name:MARUTITECHNO   Meet No/Date:10/87-      Status:
⌒                          RUBBER PVT LTD.          ALC1/2016            Deferred

28.092016
101 HQ rile ib1/念

ゥ/o36′ 6o392/AM16′   ‐RLA File:0も ,,4′b40/00508/AM16/ tic.No/Date:0510397379
2001.2016

1Decision:A copy Ofapp!ication has been forwarded to DIPP on 25.042016.Comments awaited from DIPP.

‐Case No.:39/1ノ 87‐ALC1/2016    Pa● y Namc:SWASTIK POLYMERSIMect No/Date:10/87‐       Status:
ALC1/2016            ‐Deferred
128092016                1

102 1HQ File:01/87/050/00393/AM16/  RLA File:05/24/040/00512/AM16/ Lic.No/Date:0510397369

20.012016

1   1Decision:   The Committee considered the case as per agenda.Committee decided to defer the case to examine the

request of the firm.

ICase No。 :29/8/87‐ALC1/2016     Pat/Name:WELSET PLAST     IMcet No/Datc:10/87‐       Status:
EXTRUSIONS PVT LTD.      ‐ALC1/2016            ‐Deferred

28.09.2016

■03 1HQ File:01/87/050/00141/AM17/  RLA File:03/95/040/00780/AM16/ ILic.No/Date:0310801957

122.01.2016

1  Decision:  The committee considered the case as per agenda.Comm■ tee decided to defer the case to examine the

l  lrequest ofthe lrm.

|  ‐Case No.:3/3/87‐ALC1/2016     Parり Name:POLYCAB WIRES   Mcet No/Date:10/87‐       Status:
‐                      PVT.LTD.               IALC1/2016            'Deferred

128.09.2016

1104 HQFile:01/87/050/00056/AM17/  IRLA File:03/95/040/00612/AM16/ Lic.No/Date:0310802043   1
127.01.2016               1

‐Decision:AD/L No.7/116/2014-丁SW dated 21.09.2016 was issued by DIPP to lrm.Rep!y sti‖ awated.Thus′ the
lComnlittee decided to issue reminder to the firm for submission of the requisite information.

ICase No.:32ノ 2/87‐ALC1/2016    Parり NameiSRF LIMITED     IMcet No/Date:10/87-     Status:
IALC1/2016            1Deferred
128.09.2016                1

105責
01ile ib1/恵 ケ′656/006」 4/AMl'′  RLA ri烙 :b424′ b4o,66221/AM16/ tic.ヽ 6/bitも lo41o16155`  |

128.01.2016                
‐

IDecision:The Committee considered the case and decided to referthe matterto DIPP.

ICase No.:33/2/87‐ ALC1/2016    Parサ Name:SRF LIMITED     IMcct No/Date:10/87-     lStatus:
IALC1/2016           1Deferred
128.09.2016                1

1061責
。 riぉ bl′慧ケ′65b′6oo」ζ/AM17/ RLA Fib:04/24′ 64o/b6222/AMl`/ .Lic No/D農

`1041ol`i534  i128.01.2016               1

1Decision:The Committee considcred the case and dccided to referthe matterto DIPP.

は
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Case No.:9/8/87-ALC1/2016 Paty Namc:INTERNAT10NAL
CONVEYORS LIMITED

Paty Name:INTERNATIONAL
CONVEYORS LIMITED

ICase No.:10/22/87-ALClノ 2015    Paty Name:ALP OVERSEAS
PVT.LTD.

Meet No/Date:10/87-

ALC1/2016
28.092016

Status:
Deferred

Status:
Deferred

Status:
Deferred

Status:
Deferred

107 1HQ File:01/87/050/00121/AM17/  RLA File:03/94/040/00835/AM16/ Lic No/Date:0310802086
28.01.2016

‐Decision:   The Committee considered the case as per agendao Committee decided to defer the case to examine the

request of the firm.

Case No.:11/8/87-ALC1/2016 Meet No/Date:10/87¨

ALC1/2016
28.09.2016

108 HQ File:01/87/050/00123/AM17/  RLA File:03/94/040/00865/AM16/ tic.No/Datc:0310802087

28.012016

‐Declsion:  The committee considered the case as per agenda.committee decided to deferthe case to examine the

request ofthe firm.

Case No.:12/8/87¨ ALC1/2016 Paty Name:INTERNATIONAL   Meet No/Date:10/87‐ Status:
DeferredCONVEYORS LIMITED ALC1/2016

28.09.2016

109 1HQ File:01/87/050/00124/AM17/  RLA Filc:03/94/040/00870/AM16/ Lic.No/Date:0310802100   1

29.01.2016

1Decision:   The committee considered the case as per agenda.Committee decided to defer the case to examine the
request of the firm.

Meet No/Date:10/87-

ALC1/2016
28.092016

Ho HQ Filc:01/87/050/00343/AM16/  RLA File:05/23/040/00405/AM16/ Lic No/Datc:0510397450   1

01022016                1

Decision:AD/L No.46011/39/2016-PC.‖ dated 30.05.2016 wasissued by D/oC&PC to firm.Rep!y sti‖ awaited.Thus′ the
lCommittee decided to issue reminder to the firm for submission ofthe requisite information

CaseNo.:51/21/87-ALCIl20l5 PartyName:KARUR Mect No/Date:10/87-
K.C.P.PACKKAGINGS LIMTED,  ALC1/2016

28.09.2016                1

111 1HQ File:01/87/050/00333/AM16/  RLA File:32/24/040/00036/AM16/ Lic.No/Date:3210077816   1
109.02.2016                1

:Decision:  The cOmmtttee considered the case as per agenda.Commtttee decided to defer the case to examine the
lrequest ofthe lrm.
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八
FtteNQ8β

β■AL02佃 6  :a■ y Na獣 ::苧
欝ポ悲 hT.LTD造 き1剛留

に lυ8■

  常 :鵠ed
28.09.2016

.HQ File:01/87/050/00120/AM17/ IRLA File:03/94/040/00744/AM16/ ILic.No/Date:0310802391
09.02.2016

Decision : Thc Committec considered the case and decided to approve on repeat basis(Adhoc Norlns)based On the

l12 decision ofthe NC Meeting No 30/87-ALC1/2013 held on 23.10.2013 and reconlmended as under:

EXPORT ITEⅣ I QTY IPIPORT ITEM QTY
Expol PH 322Polyester Polyol l kg l. Diethylene Glycol 0.645 kg

2. Phthalic Anhydride 0.455 kg

3. Catalyst 0.0001l kg

RA may take consequential action as per Policy / Procedures.

Case No.:31/8/87‐ ALC1/2016    Parり Name:KAYGEE‐ LOPAREX Mect No/Date:10/87-     status:
INDIA PVT.LTD.          ALC1/2016           .Approved

28.09.2016                .

HQ File:01/87/050/00143/AM17/ IRLA File:03/95/040/00885/AM16/ Lic.No/Date:0310802615   1

15,02.2016                1

Decision:   According to the technical comments ofl)IPP furnished vide dated 27 09.2016, following adhoc norms are

approved:

EXPORT ITEM QTY IMPORT ITEM QTY
SILICONE COATED POLYSTER
FILM (RELEASE LINERS)50000
KGS 357000.000 SQM

(COntaining nlm of loo Micron
+‐ 100/0)

l kg 1. Polyester Film 100 Micron

十-100/052500 000 KGS

374850.000 SQM

105kノkg
content contains

in exoort product

2. Silicone Polymers 0 0090 kg

3. Catalyst for Silicone 0 0006 kA

4. Cross Linker for Silicone 0 00108 kg

RA may take consequential action as per Policy / procedures.

ICase No.:52/1/87‐ ALC1/2016    Party NameiSI GROUP INDIA    Mect No/Date:10/87‐       status:
‐                      LIMITED                IALC1/2016           1Deferred

‐28.09.2016               .

H4,HQ File:01/87/050/00406/AM16/  IRLA File:03/95/040/00865/AM16/ ILic No/Datc:0310802629   1

16.02.2016

Dec:sion:   The cOmmittee considered the case as per agenda.Comnlittee decided to defer the case to examine the

request of the firm

Case No.:39/2/87‐ ALC1/2016    Par"Name:INDIA GLYCOLS    Mcet No/Datel1 0/87-      status:

:LTD.,                    ALC1/2016            1Deferred
28.09.2016

115 HQ File:01/87/050/00041/AM17/  IRLA File:05/23/040/00477/AM16/ Lic.No/Date:0510397647

18.022016

Decision:  The cOmmktee considered the case as per agendao Commktee decided to defer the case to examine the

lrequest of the firm.
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INDS LTD. ALC1/2016
28.09.2016

H61HQ File i01/87/050/00127/AM17/  RLA File:03/94/040/00944/AM16/ Lic.No/Date:0310802749
122.02.2016                ‐

‐Decision:   The Committee considered the case as per agenda.Committee decided to defer the case to examine the

request ofthe irm

Case No.:1/6/87¨ ALC1/2016 Party Name:ECOPLAST LTD.

八  ICasc No.:15/8/87‐
ALC1/2016

Case No. :35/2 187 - ALCI l20l 6

120 
HQ File :0t/87/05 otooo3T/AM17/

Decisig_n : a cogV_9f application

case No. :soli lar N,it tzoie

Paty Namc:DALMIA POLYPRO  Mcet No/Date:10/87-

Pa●y Name:SRF LIMITED IMcet No/Datc:10/87¨

ALC1/2016
28.09.2016

IRLA File:04/24/040/00241/AM16/  Lic.No/Date:0410161647

24.02.2016

has been forwarded to Technical Authority.

Patty NameiSRF LIMITED Mect No/Datc:10/87¨

Status:
Deferred

Status:
Deferred

Status:
Deferred

Status:
Deferred

Status:
Deferred

Meet No/Date:10/87‐

ALC1/2016
28.092016

117 1HQ File:01/87/050/00100/AM17/  RLA File:03/94/040/00652/AM16/ Lic No/Date:0310802801

123.02.2016                ‐

IDecision:  The Committee considered the case as per agenda Committee decided to deferthe case to examine the
request ofthe firm.

Case No。 :16/8/87‐ALC1/2016 Paty Name:KONNARK POLYMER McetNo/Date:10/87- Status:
DeferredPVT LTD ALC1/2016

28.09.2016

H8:HQ File:01/87/050/00128/AM17/  RLA File:03/94/040/00987/AM16/ Lic No/Date:0310802815   1
23.02.2016

1Decision:  The Committee considered the case as per agenda.Committee decided to deferthe case to examine the

request of the firm.

ICase No.:34/2/87¨ ALC1/2016 Parり Namc:SRF LIMITED Meet No/Date:10/87-

ALC1/2016
28.09.2016

119責
01iお :biたケ′b`6/oobj`/AMiウ′ ‐RLA Fiも 104/24/040/00239/AM16/ Lに ,No/Date:0410161645

24.02.2016

1Decision:The Committee considered the case and decided to referthe matterto DIPP.

IALC1/2016

‐28.09.2016
121‐
責O Fiic bi/8ウ′bζ b′6obb8′AM17/  良LA Fiに 104/24/040/00242/AM16/ Lic.No/Date:0410161649

24.02.2016

:Decision:A copy of application has been forwarded to Technical Authority.
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Case No.:37/2/87‐ ALC1/2016

122 1HO rile ibi/8ケ′030,o66」 0/AMiウ′

‐Decision:A copy ofapplication

Case No.:38/2/87‐ ALC1/2016 Status:
DeferredALCI/2016

28.09.2016
123 HQ File :01/87/05 OIOOO4O/AMll/ RLA File :041241040/00244/AMl6l Lic.No/Date: 0410161646

24.02.2016

Decision : The Committee considered the case and decided to refer the matter to DIPP.

Case No.:14/8ノ 87‐ALC1/2016 Parり Name:EXPANDED Mcct No/Date:10/87- Status:
DeferredPOLYMER SYSTEMS PVT.LTD  ALC1/2016

128.09.2016                1

124 1HQ File:01/87/050/00126/AM17/  IRLA File:03/94/040/00903/AM16/ .Lic.No/Date:0310802854    1
‐25022016                1

lDecision:  The Committee considered the case as per agenda.Committee decided to deferthe case to examine the

request ofthe firm.

ICase No.:49/2/87‐ ALC1/2016 PartyName:PLINE METAGRAPH MeetNo/Date:10/87- Status:
DeferredIALC1/2016

‐28.09.2016

125‐責O rile:oi/8ケ′bち 0/o66ζ i/AMiウ′  良LA rile i31/83/040/00159/AM16/ Lic.No/Date:3H0066027
03.03.2016

1Decision:The Committee considered the case and decided to referthe mattcrto DIPP.

Pa●y Name:SRF LIMITED Mcet No/Date:10/87¨

ALC1/2016
28.09.2016

RLA File:04/24/040/00243/AM16/  .Lic.No/Date:0410161648
124.02.2016

has been fonvarded to Technical Authority.

Pa■y NameiSRF LIMITED Meet No/Date:10/87-

Status:
Deferred

Status:
Deferred

Status:
Deferred

ICase No.:3/22/87‐ ALC1/2015

126 He piie :otTtitos oloo33i/AM16/ RLA File :03/951040/00947lAMl6/ Lic.No/Date:0310803047
04.03.2016

Decision: A copy of application has been forwarded to TechnicalAuthority.

Paty NameiSUPREME
PETROCHEM LTD,

Paty Name:YASH POLY
INDUSTRIES PVT.LTD

Mcet No/Date:10/87-

ALC1/2016
28092016

Mcet No/Datc:10/87-

ALC1/2016
28.09.2016

Case No.:19/2/87‐ ALC1/2016

127 10 rilも
:01/8ウ′6`ё′bbb'i/AMlウ/  良LA ril`:03/95/040/00778/AM16/ Lic No/Date:0310803044

04.03.2016

1Decision:A copy of application has been forwarded to Technical Authority.
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Case No.:22/2/87‐ ALC1/2016

HQ File:01/87/050/00024/AM17/

Decision:A copy ofapplication

Case No.:17/8/87‐ ALC1/2016

HQ File:01/87/050/00030/AM17/

‐
Decision:A copy of applicatiOn

Case No.:8/2/87‐ ALC1/2016

Paty Name:YASH POLY
INDUSTRIES PVT.LTD

Party7 Name:YASH POLY
INDUSTRIES PVT.LTD

Meet No/Date:10/87‐

ALC1/2016
28.09.2016

Status:
Deferred

Status:
Deferred

Status:
Deferred

Status:
Deferred

Status:
Deferred

Status:
Deferred

こ

う
‘ ‐RLA F‖ e:03/95/040/00878/AM16/  ILic.No/Date:0310803045

104.03.2016

has been foⅣ varded to Technical Authority.

Paty Name:KKALPANA Mcet No/Date:10/87-
INDUSTRIES(INDIA)LIMITED, ‐ALC1/2016

128.09.2016
129 HQ Filc:01'87/050/66129/AM17/  IRLA ri18:bj/ぅ

4,646/o1612/AM16/ ILit.No/5icibblo80bbな i
04.03.2016

Decision:A copy of application has been fonvarded to Technical Authoriサ

Case No.:3/2/87-ALC1/2016 Patty Name:MACCAFERRI Mcct No/Date:10/87-
ENVIRONMENTAL SOLUTIONS ‐ALClつ 016
PVT LTD 28.092016

130責
O rilさ 101/8ケ

'05b/00663/AMi7/ RLA rile 16シ

ぅ3,64b′bb689/AMl`′  Litiヽ 3′bitま bbibib3bうウ
07.032016

Decision:The Committee cOnsidcred thc case and decided to referthe matterto DIPP.

ICase No.:28/2/87‐ ALC1/2016    Parり Name:LLOYD         IMcet No/Date:10/87-
INSULATIONS(INDIA)LIMITED IALC1/2016
1                              28.09.2016

1RLA File:03/95/040/00954/AM16/  .Lic.No/Date:0310803100
1                              .07.03.2016

has been forwarded to Technical Authority.

Paty NamciVISEN INDUSTRIES IMcet No/Datc:10/87-
LIMITED ALC1/2016

28.09.2016
132 

HQ File :01/87/05 ol0oolo/AMll/ RLA File :03/9t51040100336/AMl6/ Lic.No/Date:0310803153
08.03.2016

Decision : A copy of application has been forwarded to Technical Authority.

Case No.:15/2/87-ALC1/2016

乙

Mcet No/Date:10/87-

ALC1/2016
28.092016

HQ File:01/87/050/00017/AM17/  RLA File:03/95/040/00698/AM16/ Lic.No/Date:0310803150

08.03.201`

Decision:A copy ofapplicatiOn has been forwarded to Tcchnical Authority.
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⌒   Case No.:17/2/87-ALC1/2016

134責
Q Fiお :61/患 7/050'06o10,AMiウ′

Decision:A copy ofapplication

Case No.:21/2/87-ALC1/2016

Case No.:16/2/87‐ ALC1/2016

139 HO File:Oi/8ケ
/030/00618/AMiウ /

‐Decision:A copy ofapplication

Paty NameiYASH POLY
INDUSTRIES PVT.LTD

Parり Name:YASH POLY
INDUSTRIES PVT.LTD

Meet No/Date:10/87-

ALC17/2016
28.09.2016

IRLA File:03/95/040/00700/AM16/  Lic.No/Date:0310803148
08.03.2016

has becn foⅣ ゾarded to Technical Authority.

Pa■y Name:VISEN INDUSTRIES  Mcct No/Date:10/87-

Status:
Deferred

Status:
Deferred

Status:
Deferred

Status:
Deferred

Status:
Deferred

Status:
Deferred

LIMITED ALC1/2016
28.09.2016

135 
HQ File :01/87/05 0IOOO23/AMlll RLA File :03/95t040t00l4vAMt6t Lic.No/Date:0310803154

08.03.2016

Decision : A copy of application has been forwarded to Technical Authority.

Case No.:24/2/87-ALC1/2016

0

137

Mcet No/Datc:10/87‐

ALC1/2016
2809.2016

136責
Q Fib:blたウ/63o,00bう

`′

AMiケ/  長LA ri18 ib」ゎζ′64b′ bb恵02'AM16/ titiヽ 3/Diお :6」 16な 6」 i4,
08.03.2016

Decision:A copy ofapplication has bcen fonvarded to Technical Authority.

Case No.:27/2/87‐ ALC1/2016 Parり Name:MACCAFERRI Meet No/Date:10/87-
ENVIRONMENTAL SOLUTIONS ALC1/2016
PVT LTD 28.09.2016

HQ Filc:01/87/050/00029/AM17/  RLA File:03/95/040/00952/AM16/ Lic No/Date:0310803H9

0803.2016

Decision:The Committee cOnsidered the casc and decided to refer the matterto DIPP.

Case No.:19/8/87-ALC1/2016 Paty NameiEXPANDED Mcet No/Date:10/87-
IPOLYMER SYSTEMS PVT.LTD  ‐ALC1/2016

28.09.2016
138責
Q Fi18:bi/87/030/oo131/AMi7/  良LA rilさ ib3'94'04o/b10i3/AM16/ ILic｀ o/Dat`:0」 loを o312う

.08.03.2016

1Decision:A copy ofappHcation has been fonvarded to Technical Authori句 /.

Paty Name:NAVCHIN
INDUSTRIES

Mcet No/Date:10/87‐

ALC1/2016
28.09.2016

RLA File:03/95/040/00699/AM16/  Lic.No/Date:0310803179

09.03.2016

has becn fOrwarded to Tcchnical Authority.
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ICase No.:25/2/87‐ ALC1/2016

HQ File:01/87/050/00027/AM17/

Decislon:A copy of application

Case No.:40/2/87¨ ALC1/2016

Case No.:4/l 187-ALCI /2016

143 
HQ File :0 l/87/05 0too357 I AMt6/

Decision : A copy of application

Case No.:5/l 187 - ALCI /201 6

,Case No.:4/2/87‐ ALC1/2016

HQ Filc:01/87/050/00006/AM17/

IDecision:A copy of application

Case No.:5/2/87‐ ALC1/2016

HQ File:01/87/050/00007/AM17/

Parり Namc:YASH POLY
INDUSTRIES PVT.LTD

Paty NameiVISEN INDUSTRIES
LIMITED

RLA File:03/95/040/00263/AM16/

Mect No/Date:10/87-

ALC1/2016
28.09.2016

Mcet No/Date:10/87-

ALC1/2016
28092016

Lic No/Date:0310803206

10.03.2016

Status:
Deferred

Status:
Deferred

Status:
Deferred

Status:
Deferred

Status:
Deferred

Status:
Deferred

Status:
Deferred

CHEMICALS LTD ALC1/2016
2809.2016

I4l 
HQ File;01/87/05 0/ooo42lAM17/ RLA File :05/23/040/00.531/AMl6/ Lic.No/Date:0510397870

09.03.2016

Decision : A copy of application has been forwarded to Technical Authority.

Case No.:18/8/87¨ ALC1/2016 Paty Name:KKALPANA Meet No/Date:10/87-
lNDUSTRIES(INDIA)LIMITED,  ALC1/2016

2809.2016
142 HQ lilelol,87'05b/061」

o/AMi7/  RLA Fil`:6jわ 4,b4b/bibib′ AMi`′  Lお 1ヽ 6,D:it:0316な 631慧4
09.032016

1Decision:A copy Ofapplication has been fonvarded to Technical Authori″ .

‐RLA File:03/95/040/00903/AM16/  .Lic.No/Date:0310803178
1                                .0903.2016

has been fonvarded to Technical Authority.

PaJり Name:KLJ POLYMERS&  IMeet No/Date:10/87‐

LIMITED ALC1/2016
28092016

‐RLA File:03/95/040/00132/AM16/  Lic.No/Date:0310803199

10.03.2016

has been forwarded to Technical Authoritv.

ハ
Ч

144

Paty Name:VISEN INDUSTRIES  Mect No/Datei1 0/87‐

Mcet No/Date:10/87¨

ALC1/2016
28.092016

HQ File:01/87/050/00358/AM16/  RLA File:03/95/040/00590/AM16/ Lic.No/Datc:0310803207

10.03.2016

Decision:A copy of application has been fOrwarded to Technical Authority.

145

Paty Name:VISEN INDUSTRIES
LIMITED

Party Name:VISEN INDUSTRIES  Meet No/Datc:10/87-
LIMITED ALC1/2016

28.09.2016

‐RLA File:03/95/040/00133/AM16/  Lic.No/Date:0310803205

10.032016

has been forwardcd to Technical Authority.
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^ IDecision:A copy of application has been forwarded to Technical Authority.

‐  ICase No.:12/2/87‐ ALC1/2016    Parり NameiVISEN INDUSTRIES  IMect No/Date:10/87-      Status:
‐                       ILIMITED                 ‐ALC1/2016            Deferred

128.09.2016

1147.HO Fil`:01/を
,′b3o/oobi4/AMlウ′  良LA rile ib」 /95'64b′ b643`/AMl`′  ILitiN6/bit8ib310863'bi

‐10.032016
‐Decision:A copy of application has becn fonvarded to Tcchnical Authority.

‐ ICase No.:13/2/87‐ ALC1/2016    Parり Name:YASH POLY      Mcet No/Date:10/87-      status:
INDUSTRIES PVT.LTD       ALC1/2016            Deferred

28.092016                .
■48■
。iぉ :01/患ウ/63b′bbbi3,AMlケ′ 良LA iお 16jわζ′646ん 0とζj/AMi`′ 二おヽお′bitよ bbib:b3う ii     ~

110.032016

1Decision:A copy of application has been forwarded to Technical Authoriけ .

‐Case No.:14/2/87‐ ALC1/2016    Parり Name:YASH POLY       Meet No/Datc:10/87‐       status:
:                      INDUSTRIES PVT.LTD       IALC1/2016           ‐Deferred

128.092016

11491。 rilも lbiたケ/63b/obbi`′AMiウ′  kLA rile ibjゎζ/o4o/bb`る 0′AMi`′ ILお :ヽ。′batも 16」 ib86b214   1
■0.03.2016

1Decision:A copy ofapplication has been fbrwardcd to Tcchnical Authority.

‐  ICase No.:6/2/87¨ ALC1/2016     Pa“ y NamciVISEN INDUSTRIES  IMcet No/Date:10/87‐       status:
‐  I                        LIMITED                 ‐ALC1/2016            1Deferred

128.09.2016                1
1501。

Fiお :bi/87′ b30/o6o68′ AMi7′  1良 LA 11616」′う57o46′bbi34/AM16/ Lた N6′btte:631086」 2」4  1
111.03.2016                ‐

‐   IDecision:A copy ofapplicatiOn has been forwarded to Tcchnical Authority.

ICase No.:7/2/87‐ ALC1/2016     Parり NameiVISEN INDUSTRIES  Mcet No/Date:10/87-      status:
‐                        LIMITED                 ‐ALC1/2016            1Deferred

.28.09.2016                ‐
151 1Qril`ibi/8ウ

/Oζb,o6obO/AMi7/  IRLA File:03′05/040′60j35'AMlと , titiヽ 6′D農8:6316803231   1
11.03.2016                 .

‐  IDecislon:A copy ofapplication has been fOrwarded to Technical Authoriサ .

|  ICase No.:9/2/87‐ALC1/2016     Parけ Name:YASH POLY      Meet No/Date:10/87-     status:‐                       IINDUSTRIES PVT.LTD       IALC1/2016            1Deferred

28.09.2016                :
152‐責OAぉ :biたケ′b3bん bbii/AMlウ′ kLA iお b3'う 5/646′6o」な4/AMi`′ 二お:ヽ6/Dttbj16恵ё」うζb  l~

11.03.2016               1

‐   IDecision:A copy ofapplication has been fbnvarded tO Technical Authority.
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Case No.:10/2/87-ALC1/2016

HQ File:01/87/050/00012/AM17/

Decision:A copy ofapplicatiOn

Case No.:11/2/87‐ ALC1/2016

Paty Name:YASH POLY
INDUSTRIES PVT.LTD

Paty Name:FRONTIER
TECHNOLOGIES PVT LTD

Meet No/Date:10/87‐

ALC1/2016
2809.2016

Status:
Deferred

Status:
Deferred

Status:
Deferred

IRLA File:03/95/040/00385/AM16/  Lic.No/Date:0310803249

11.032016

has been fonvarded to Technical Authority.

Paty NameiVISEN INDUSTRIES  Mcet No/Date:10/87‐
LIMITED ALC1/2016

28.092016
154 

HQ File:01/87/050/OOOl3lAM]T/ RLA File :03/95t040/00435/AMl6/ Lic.No/Date:0310803235
1 1.03.2016

Decision : A copy of application has been forwarded to Technical Authority.

Case No。 :44/8ノ87-ALC1/201`

155責
0 1ilさ :01/な 7/65b/06156/AMlケ /

Decision:A copy ofapplication

Case No.:6/1/87‐ALC1/2016

Meet No/Datc:10/87-

ALC1/2016
28.09.2016

RLA File:05/23/040/00516/AM16/ .Lic.No/Datc:0510397922

1                               14.03.2016

has been fonvarded to Tcchnical Authority.

Parり N:ふ e:ViSЁ iヽヽbむ S十良iЁζ  M``tN6′ bitも :ib′ :ケ :

156

LIMITED ALC1/2016
28.09.2016

Status:
Deferred

HQ Filc:01/87/050/00359/AM16/  IRLA File:03/95/t140/00592/AM16/ Lic.No/Datc:0310803332

15.03.2016

Decision:A copy ofapplica」 on has been brwara88 16↑さ

`Ahi`加

AitA6Hサ :

Case No.:25/8/87¨ ALC1/2016 Paty Name:VIsEN INDUSTRIES  Meet No/Date:10/87- Status:
DeferredLIMITED ALC1/2016

28.09.2016

IHQ Filc:01/87/050/00137/AM17/  ‐RLA File i03/95/040/00262/AM16/ Lic.No/Date:0310803331

15.03.2016

Decおion:A copy ofapplに a」on has been fonvardedtoTechnicJ Aith6111:

Case No。 :9ノ10/87-ALC1/2016 Party Namc:FINOTEX FIBRECAST Meet No/Date:10/87‐ Status:
DeferredPVT.LTD. ALC1/2016

28.09.2016

158:HQ File:01/87/050/00231/AM17/  RLA Fi18:」
i/慧 b/646'00173/AM16/ Lた 3`/Datc:」 lioo6と 03と   ‐

16032016

1:111:illli.  The C°
mmittec considered the case as pcr`gcnda.イ 36milittee dc`ided io dも fcr ihe tasc t6`x五.lil`iA`:81:も st

157
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ハ   
‐Case No.:2/10/87‐ ALC1/2016    Parり Nalne:AUM UDYOG      Meet No/Date:10/87-      Status:

ALC1/2016            Deferred
28.09.2016

159 1HQ File:01/87/050/00224/AM17/  1RLA Filc:22/24/040/00124/AM16/ Lic,No/Date:2210015446   1

17.03.2016                 .

IDecision:  The Committee considered the case as per agenda.Committee decided to deferthe casc to examine the request
ofthe rlrrn

Case No.:21/8/87‐ ALC1/2016    ‐Parり Name:KKALPANA       Meet No/Datc:10/87‐       Status:
INDUSTRIES(INDIA)LIMITED, ALC1/2016           Deferred

28.09.2016                .

‐160責 O rile 161/8ケ /656/06133/AMlウ /  良LA lile:b」 /94/64b/010ウζ′AM16′  ltic.ヽ 8′Date:0」 1080」4`b   i
18.03.2016                1

Decision:A copy ofapplication has been fowarded to Technical Authoriリ

Case No。 :34/8/87‐ ALC1/2016    Pa“ y Name:VISEN INDUSTRIES  Meet No/Date:lo/87-      stitus:
LIMITED                 ALC1/2016            ‐Deferred

128.09.2016

・ 61責OAお ibiたケ/65b/0614`/AMiケ / 良LA nお :o」わ夕b46/bbOお /AMl`′ 二お:ヽ 6/D表さ:0」 loなob571  1
128.03.2016

1  1Decision:A copy ofapplication has been fOrwardedお ↑echAiあi Aiti6rity:

|  ICase No.:35/8/87‐ ALC1/2016    Pa“ y Name:VISEN INDUSTRIES  Mcet No/Date:10/87-      status:
|                       ILIMITED                 ALC1/2016            1DeFerred

28.09.2016                ‐

‐
162110Filc:bi/恵ウ′bも 6,o014,/AMiケ′  良LA ri316」/95'64b/oOうウ

`,AMl`′

 ILic.ヽ。,DiteiOし loな 035ウb   l       l
28.03.2016                1            1

1 1D3titiぶ il‐ A`31,61昴 静icatお AA五:もし品 f。品 五iaga t6↑

`ぉ

ぉhcal Ai“ふ11.          ~~ |

|  ICaseNo。 :45/8/87‐ALC1/2016    Parサ Name:KLJ POLヤ MЁttS屁   IMbetN6/5at8:10/87-     Statiti    l
‐  |                      ICHEMICALS LTD           IALC1/2016           1Deferred   l

.28.09.2016                1            :
1631。
|:L biたケ/b36,o6i3ケ /AMiケ′ RLA ni3‐ :63ゎ」′640,6o54`/AMi`′  ‐二た1ヽもあ農も16Sibjう なbj3  1    ~:

‐28.03.2016                            :

‐  IDお tiξ 16贔 :A`86,。 fapplictti6五 httζ 3ともn for↓ardea t6 Te`五五ic五l Auth6Hty.                  |

‐ fasι
・
ヽ
`:i13/8/11iALむ

1/26it‐

~ |五
尋Na島 81bl i ё6Attζ INk& IMeと 3ヽ/Ditよ 16/恵ケ_   き:ム:こま~ |

|   |                       IRESINS PVT LTD.          IALC1/2016            1DeFerred   l
128.09.2016                            1

116410ric101/8"b`b/o0123/AMi7/ RLA Fib ibj/94/64o/obな 71/AMi6/ 二た。` 6/bitも :Ojloなb3めケ         |
29.03.2016                            .

IDecision:A copy ofapplication has been fOrwarded to Technical Autho面 け.                    |

1毎
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Case No.:12/10/87-ALC1/2016 Mcet No/Date:10/87‐

ALC1/2016
28.09.2016

165 1HQ File:01/87/050/00234/AM17/  RLA File:13/24/040/00049/AM16/ Lic.No/Date:1310048180   ‐

29.03.2016                1

1Decision: The Committee considered thc case as per agenda.Committcc decided to defer thc case to examine the request
ofthe rlrln

Case No.:5/5/87-ALC1/2016 Paty Name:AVERY DENNISON  Meet No/Date:10/87‐

Paty Name:SHRIRAM AXIALL
PRIVATE LIMITED

Status:
Deferred

Status:
Approved

Status:
Deferred

INDIA PVT LTD ALC1/2016
28.09.2016

HQ File:01/87/050/00082/AM17/ RLA File:05/23/040/00561/AM16/ Lic No/Dit810316」 08680
3103.2016                ‐

IDecision:  As perthe written comments mmished by the DIPP vide theirletter No 7/10/2016‐ TSW dated 08 09.2016,the
lConlnlittee approved foHowing adhOc nonms:

166

Case No.:8/10ノ87-ALC1/2016 Paty Namc:INDUSTRIAL FOAMS ‐Mcet No/Datc:10/87-
PVT LTD ALC1/2016

28092016
167 HQ File:01/87/050/00230/AM17/  RLA rile:bζ ゎ」/646/0655ウ′AMi6/ Licヽ 。,bite:bζ 16」 0な ib4   1

31.03.2016                
‐

lb`titibill  
〒1`C8hiilも

`t61:ia8:`d tA`taζ

eis lも:五Lもha`.ё6轟ilittさもdetia8a t6 aeferth``asc t6`支 よ轟liさ tiざ i`o高:ζi

i‐ 11

IMPORT ITEM
SELF  ADHESIVE
FILM(121 GSM+/‐
10%)

I Sq. Meter
l BOPP FILM 53 GSM+/‐ 10% 1.04 kg/kg content contain

in export product

2 GLASSINE BASE PAPER 58 GSM
+/‐ 10%

1.05 Sq.Meter/Sq.Meter

content contain in export

product

3 QUINTAC 0.003560155 kg

0.0059715 kg

0.00273325 kg

6ヽVINGTACK 0.005076095 kg

EXPORT ITEM IPEIPORT ITEⅣ I
SELF  ADHESIVE
FILM(151 GSM+/_
10%)

I Sq. Meter
l THERMAL FILM 68 GSM+/‐ lo%

1.04 Sq.Meter/Sq.Meter
content contain in export
product

2 GLASSrNE BASE PAPER 58 GSM
十/‐ 10%

1.05 Sq.Meter/ Sq.Meter
content contain in export
product

0.00304348 kg

0.0043189 kg

0.00951087 kg

RA may take consequential action as per policy / procedures.
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Case No.:1/1/87-ALC1/2016 Paty Name:METRO VALVES,   Meet No/Datc:10/87-

(PROP:C.T BALAMURUGAN)  ALC1/2016
28.09.2016

168 
HQ File :01/87/05,0/oooot/AMlll RLA File :32/241040/00045/A.Mt6t Lii.No/Date:32too7i85o

04.04.2016

Decision : The Committee considered the case and decided to refer the matter to DIPP.

Case No.:5/8/87-ALC1/2016 Parり Name:MITTAL POLYPACKS MectNo/Date:10/87¨
PVT LTD ALC1/2016

28.092016
169 

HQ File :01/87/050/001 I 7lAMll/ RLA File :02/24/040/002t7tAMl6t Lic.No/Date: 0210206593
05.04.2016

Decision : The Committee considered the case and decided to refer the matter to DIPP.

Status:
Deferred

Status:
Deferred

Status:
Deferred

LTD. ALC1/2016
28.092016

Status:
Deferred

HQ File:01/87/050/00169/AM17/  IRLA File:52/24/040/00080/AM16/ Lic.No/Date:5210041857

0604.2016

Decision:Thc COmmittee cOnsidered thc casc and decided tO referthe matterto DIPP.

Case No.:4/9/87-ALC1/2016 Patty Name:SRF LIMITED Mect No/Date:10/87-

ALC1/2016
28.09.2016

172 1HQ File:01/87/050/00179/AM17/  IRLA File:04/24/040/00267/AM16/ Lic No/Date:0410161794

06.04.2016
Decision : The committee considered the case as per agenda. Committee decided to defer the case to examine
the request of the firm.

Case No.:39/8/87¨ ALC1/2016

170責
Q Fil`:01/87/05b/00151'AM17/

Decision:A copy of application

Case No.:57/8/87-ALC1/2016

173

ICase No.:32/8/87‐ ALC1/2016

1HQ File:01/87/050/00144/AM17/

IDecision:A copy ofapplicatiOn

Case No.:6/8/87¨ ALC1/2016

HQ File:01/87/050/00H8/AM17/

Paty Name:SRF LIMITED Meet No/Date:10/87-

ALC1/2016
28.092016

IRLA File:04/24/040/00271/AM16/  Lic No/Date:0410161795

1                              .06.04.2016

has been forwarded to Technical Authority.

P鉗サNameiSURAT METALLICS IMcet No/Date:10/87-

Parヶ Name:MACCAFERRI Meet No/Date:10/87-
ENVIRONMENTAL SOLUT10NS ALC1/2016
PVT LTD 28.09.2016

RLA File:03/95/040/00964/AM16/  Lic.No/Date:0310803860
111.04.2016

has been fonvarded to Tcchnical Authority

a
171

抑:dよ

174

Party Namc:PODDAR
MERCANTILE PVT.LTD,

Status:
Deferred

Status:
Deferred

Mect No/Date:10/87-

ALC1/2016
28.09.2016

RLA File:02/24/040/00220/AM16/  .Lic No/Date:0210206605

(

Udyc
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12.04.2016

Decision:A copy ofapplication has been forwarded to Technical Authority

Case No.:13/10/87‐ ALC1/2016   Parり NameiSERVO PACKAGING Mect No/Date:10/87- Status:
DeferredLTD., ALC1/2016

2809.2016

175 HQ Flle:01/87/050/00235/AM17/  RLA File:25/24/040/00005/AM17/ .Lic.No/Date:2510004489

113.04.2016

Decision:   The Committee considered the case as per agenda.Committee dccided to defer thc ёase to exanline thc request
ofthe flrln

Case No.:60/8/87-ALC1/2016 Paty Name:VISIoN PRODUCTS  Mcct No/Date:10/87-

(P)LTD ALC1/2016
28.09.2016

176 
HQ File:01/87/05 o/ool72lAMl7/ RLA File :34/24/040/00302/AMt6/ Lic.No/Date: 3410042073

15.04.2016

Decision : A copy of application has been forwarded to Technical Authority.

Case No。 :61/8/87‐ ALC1/2016 Paty NamciVISIoN PRODUCTS  Meet No/Date:10/87¨

(P)LTD ALC1/2016
28.092016

177
HQ File:01/87/050/00173/AM17/  RLA File:34/24/040/00304/AM16/ Lic.No/Date:3410042072

15.04.2016

Decision:A copy ofapplicatiOn has been fol、 varded to Technical Authority.

Status:
Deferred

Status:
Deferred

Status:
Deferred

Status:
Deferred

Status:
Deferred

d

178

ICase No.:`2/8/87… ALC1/2016

HQ File:01/87/050/00174/AM17/

IDecision:A copy Ofapplication

lCase No.:56/8/87‐ ALC1/2016

Paty Namc:VIsloN PRODUCTS  Meet No/Date:10/87-

(P)LTD ALC1/2016
28.09.2016

RLA File:34/24/040/00305/AM16/ Lic.No/Datei3410042071
1                               15.04.2016

has been fonvarded to Tcchnical Authority.

Parり Name:SURAT METALLICS Mcct No/Datc:10/87‐

179

LTD ALC1/2016
28.09.2016

HQ Filc i01/87/050/00168/AM17/  RLA Filc:52/24/040/00005/AM17/ Lic.No/Datc:5210041865

21.042016

Decision:A copy ofapplicatiOn has been fOrwarded to Tcchnical Authority,

Case No.:23/8/87¨ ALC1/2016 Mcet No/Date:10/87-

ALC1/2016
28.09.2016

HQ File:01/87/050/00135/AM17/  RLA Filc:03/95/040/06o66/AMl,/ Lic.No'Ditc:ObiOib41な 0   1
26.04.2016

Decision:A copy ofapplica」 on has been fOrwarded t6 5111 6n 12.o9.,016i C6品 m`nts ttw五轟

`a fr6轟

bIP,.

Party NamciSMI CoATED
PRODUCTS PvT.LTD.

180

39

‐a

シ



ICase No.:2/5/87‐ ALC1/2016

1HQ Filc:01/87/050/00079/AM17/

IDecision:A copy ofapplication

Case No.:37/9/87-ALC1/2016

Pary NameiTHE DHARAMSI Meet No/Date:10/87‐
‐MORARJICHEMICAL CO LTD  ALC1/2016

128.09.2016

:RLA File:03/95/040/00059/AM17/  :Lic.No/Date:0310804290
29.04.2016

has been fowarded to Technical Authority.

Status:
Deferred

Status:
Deferred

Status:
Deferred

Status:
Deferred

Status:
Deferred

Pa■y Name:PORUS
LABORATORIES PVT LTD

Meet No/Date:10/87-

ALC1/2016
28.092016

182 1HQ File:01/87/050/00212/AM17/  IRLA File:09/24/040/00016/AM17/ Lic No/Date:0910063563
29.042016

1Decision: Thc Committee considered the case as per agenda.Committee decidcd to deferthe case to examine
the requcst ofthe flrm.

Case No.:18/9/87-ALC1/2016 Party Name:BLS POLYMERS LTD IMeetNo/Date:10/87-
ALC1/2016
28.09.2016

183 HQ File:01/87/050/00193/AM17/  IRLA File:05/23/040/00017/AM17/ ILic.No/Date:0510398353

102.05.2016

1Decision: The Committee considered the case as per agenda.Committee decided to defer the case to examine

the request ofthe flrrn.

184

Case No.:50/8/87-ALC1/2016

1HQ File:01/87/050/00162/AM17/

IDecision:A copy of application

Case No.:19/9/87‐ ALC1/2016

HQ Fiに :01/87/050/00194//AM17/

Decision:A copy of application

Case No.:17ノ 4/87‐ALC1/2016

Paty Namc:SIDDHI DECOR
PVT LTD.

Mcet No/Date:10/87-

ALC1/2016
28.09.2016

IRLA File:08/24/040/00332/AM16/ ILic.No/Datc:0810137827
03.052016

has been fonvarded to Tcchnical Authori″ .

Patt Name:KLJPOLYMERS&  Mcct No/Date:10/87‐
CHEMICALS LTD ALC1/2016

28.09.2016

IRLA File:05/23/040/00033/AM17/ ILic.No/Datc:0510398380
04.05.2016

has been forwarded to Technical Authoriり
.

Paty NameiVEE KAY VIKRAM& Mcet No/Datc:10/87-
CO LLP ALC1/2016

2809.2016

Status:
Deferred

186 1HQ File:01/87/050/00073/AM17/  RLA File:08/24/040/00042/AM17/ Lic.No/Date:0810137850

05.05.2016

1)ecisio■ :   Thc COmmittcc considered the casc as per agenda Committec dccided to defer the casc to exanline the request

lofthe rlΠ m.
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^  Case No.:7/8/87-ALC1/2016     Paty Name:TECHNO WAXCHEM MeetNo/Date:10/87-      Status:‐                           PVT.LTD.,                ‐ALC1/2016            Deferred
28.09.2016

187 10 Fie:bi/8ケ′bζO/o61iO/AMi7' ‐RLA ril`:0,/24/o4o,6o,う 1/AMl`′  tilヽ 6′5農も:o210'06663  1
105.05.2016                1

1  Decision:A copy ofapplication has been foⅣ varded to Tcchnical Authority

l  Case No.:24/8/87‐ALC1/2016    Parり Name:LOPAREX INDIA   IMcet No/Date:10/87-      Status:
|                           IPRIVATE LIMITED           ALC1/2016            1Deferred

2809.2016
188‐
古O File 16i/87/036/661j`/AMi7/ IRLA riお :o3/95'040/00045/AM17/ Lた .No/Dtte:0310804497  1

109.05.2016                :
:  IDecision:A copy of application has been forwarded to Technical Authority

Case No.:51/8/87‐ ALC1/2016    Parり Name:SIDDHI DECOR    ‐Mcct No/Date:10/87-      Status:
PVT LTD. ALC1/2016

189責
O ilさ 16iたケ′636/6olと」広Mi7/ IRLA責お:bを,4/b40/oo411/AMl`′  tお .ヽ3/D表まb8101378'5

109.05.2016

‐Decision:A copy of application has been forwarded to Tcchnical Authori″

‐  ICase No.:21/4/87‐ ALC1/2016    Parけ Name:K―FLEX INDIA     Mcct No/Date:10/87‐       status:
‐                          IPRIVATE LIMITED          ALC1/2016            Deferred

28.092016                .

1190■oiお bl′恵ウ′bζbん06ウケ/AMiケ′ IRLA由籠t″ ib′64b′bbbb慧広Mlウ′tお 6ヽ′b農ぬlibb``Й6 .
10.05.2016

1 Decision:A copy ofapplication has been forwarded to Tcchnical Authority

‐  lCase No.:36/8/87‐ ALC1/2016   1Parり Name:SRF LIMi↑ Ёb     Metiヽ 6′bat8:ib/87‐      ISあ tLξ :
IALC1/2016           1Deferred
‐28.09.2016                            ‐

191轟
O rile 161,8ウ′65b/0014恵 /AMiケ′ 長LA「 iも 104,24,o4o,obbi3/AMiケ / 二た,No/D五i`:64101`1893  ‐      |

:Decision:A copy ofapplicatiOn has been fOrwarded to fechhi`五 i Aui161il                    ‐

ICase No.:33/8/87‐ ALC1/2016    Par"Namc:LANXESSI｀ biA   ‐Metiヽ 3/Dat`:lo/8ケ ー     Statis:    |
I                       PVT.LTD.               :ALC1/2016            1Deferred   l

128.09.2016                :            |
1921011i`biた

力636んbi43/AMiウ′ 良LA Fiお bjわ 5,64b′66965'AMi`′  ti:、 3/D農ま6bibttb4`j3  1      1
‐12.05.2016                .            :

IDecision:A copy ofapplication has been forwardcd tO Technical Author性 y                     l

に

o.r..r.o A

θ

ケ
SE:KHOMANG KiPCttN

聯鯖
e

Udyog Bhawan,N.″ De!hi‐1141



Case No.:10/10/87¨ ALC1/2016 Paty Name:FINOTEX FIBRECAST Meet No/Date:10/87-
PVT.LTD                ALC1/2016

28.09.2016

193 1HQ File:01/87/050/00232/AM17/  :RLA File:31/83/040/00013/AM17/ Lic.No/Date:3110066153   ‐
‐18.05.2016

:Decision:   The Committee considered the case as per agenda Committee decided to defer the case to examine the request

ofthe flrrn

Case No.:1/8/87‐ ALC1/2016 Paty Name:WACKER Meet No/Date:10/87-

Status:
Deferred

Status:
Deferred

Status:
Approved

METROARK CHEMICALS PVT  ALC1/2016
LTD 2809.2016

194 
HQ File :01/87/05 OlOOll3lAMITl RLA File :02124/040t00o22tAMtlt Lic.No/Date:0210206703

19.05.2016

Decision : A copy of application has been forwarded to Technical Authority

Case No.:2/8/87-ALC1/2016 Party Name:WACKER Meet No/Datei1 0/87‐
METROARK CHEMICALS PVT  ALC1/2016
LTD 28.09.2016

HQ File:01/87/050/00114/AM17/  RLA Flle:02/24/040/00024/AM17/ Lic.No/Date:0210206704

19052016

Decision:A copy ofapplication has bcen fOrwarded to Technical Authority

Case No。 :8/9/87-ALC1/2016

3昴雰Ied   a

195

Party NameiCHIRAG PACK

(INDIA)PVT LTD.
Mcet No/Date:10/87-

ALC1/2016
2809.2016

HQ File:01/87/050/00183/AM17/  RLA Filc:03/94/040/066」 シAMlケ′ ‐Lic.｀ 6,Dit`10316805012   1
130.05.2016                ‐

196 betitibi l ↑Aも む。hii仏品8e c6nζ iatrta tht ciζ e aia a88id`d t6 all,。↓

`6A leptit 

もよζit(Aal。おNonms)based on il`
dccision ofthc NC Mccting No. 1/87‐ ALC1/2010 hcld On 07.04.2010 and rccOnllnended as underi

EXPORT ITEⅣ I QTY IMPORT ITEM QTY
Caps made out of Surlyn Resin l kg Surlyn Resin 1.10 kg

RA may take consequential action as per policy / procedures.

Casc No.:49/8/87‐ ALC1/2016 Parサ NameiSANGHVI TECHNO  Mect No/Date:10/87¨ Status:
DeferredPRODUCTS ALC1/2016

28.09.2016

197 HQ File:01/87/050/0016l/AMl7/ RLA File :08/24/040/0007BtAMt7/ Lic.No/Date:08t0138057
31.05.2016

Decision : The Committee considered the case as per agenda. Committee decided to defer the case to examine
the request of the firm.
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ハ   Case No.:9/9/87-ALC1/2016     Parり Name:EXPANDED       Mcet No/Datc:10/87‐      Status:
POLYMER SYSTEMS PVT.LTD  ALC1//2016            Approved

128.09.2016                .

I  HQ File:01/87/050/00184/AM17/  RLA File:03/94/040/00060/AM17/ Lic No/Date:0310805134   1
02.06.2016                 ‐

198 Decision:The Committee considered the casc and decided to apprOve on repeat basis(Adhoc Norms)based on the
‐    ‐decision ofthe NC Meeting No.7/87‐ AILC 1/2013 held on 15.05.2013 and reconllnended as under:

EXPORT ITEⅣl QTY IMPORT ITEM QTY
EXAPOL PPG 2000 Polyether
Polyol

l kg l. Propylene Glycol 0 0358 kg

2. Propylene Oxide 0.9919 kg
RA may take consequential action as per policv / procedures.

CaseNo.:l/7187-ALCll20t6 ParryName:SHIVA Meet No/Date:10/87‐       status:
PHARMACHEM LTD,        ALC1/2016            Deferred

28.092016

199 HQ Flle:01/87/050/00H2/AM17/  RLA File:34/24/040/00033/AM17/ Lic.No/Datei3410042244   1  ~

07.062016                .

:l:宝:ltξtof脂 lirmitteccOnsideredthccascasp`rttL8ndtti co“
丼ii18e d88iaca t6 acferihe cis`t66支anline

CaseNo.:40/9/87-ALCI/2016 parfyName:SHIVA
Mcet No/Date:10/87‐        status:

４
４

I                       PHARMACHEM LTD,        ALC1/2016
‐28.09.2016

200 1HQ File:01/87/050/00215/AM17/  RLA Filc:34/24/040/00031/AM17/ Lic.No/Date:3410042245

07.06.2016

Decision : The committee considered the case as per agenda. Committee decided to defer the case to examine n
the request of the firm. V

CaseNo.:4119187-ALCI/2016 partyName:SHIVA Mect No/Date:10/87-    lstatus:
PHARMACHEM LTD,        IALC1/2016

128.09.2016

201 1HQ File 101/87/050/00216/AM17/  IRLA File:34/24/040/00032/AM17/ .Lic.No/Date:3410042243

‐   ‐                                                             ‐07.06.2016                :

:1:1:l‖[ξtofil:lI‖署
mittee cOnsidered the case as per agenda.ё ommitt6e decided to d8fer the tase t6も支五min`

‐
  IC:st N`.:48/8/87‐ ALti/2bit    '釘りN五島も:MA良むTi fЁёHN6  1M88tヽ。′bateiib/871     'Statiξ

:

‐                       IRUBBER PVT.LTD.         IALC1/2016            1DeFerred
.28.09.2016                1

2021iOriぉ :oiたケ′6ζb/obi`6/AMlウ′ RLA Fiお b3わ4/b4o/obib`/AMi7/ tit.No/DttteibSib39恵 743  1
10806.2016

1DedJon:AD/L No.7/121/2016-TSW dated 21.09.20161::t:uさ 0も,6111 10 11hi長 さ

`け

silil:↓ :たさむ:十おut,thさ
ICOmmittee dedded tO issue reminder tO the nrm for submission ofthe requtite informauon.

Deferred

洗品d l夜

α

1 供

一
　

　

一

43 回Юd胤晰鍬∫F岡|.誡。
M面まЪ
°1柵器乱lrus町

Udyog Bhawan,N_″ Delhi‐ 11



Case No.:15/9/87‐ ALC1/2016 Mcet No/Date:10/87-

ALC1/2016
28.09.2016

203 HQ Filc:01/87/050/00190/AM17/  RLA Filc:03/95/040/00151/AM17/ ILic.No/Date:0310805346
.0906.2016

‐Decision:   The Committee cOnsidered the case as per agenda.Committee decided to deferthe case to examine

the request ofthe flrm.

Parり Name:ORIENTAL
CONTAINERS LIMITED

Case No.:16/10/87-ALC1/2016   Parり Name:MOTHERSON SUMI
SYSTEMS LIMITED

Status:
Deferred

Status:
Deferred

Status:
Deferred

204 HQ File:01/87/050/00238/AM17/  RLA File:05/24/040/00H3/AM17/ Lic.No/Date:0510398754

09.062016

Decision:The ComFnittee noted thatthe copy of app!ication placed under para 4.7 of HBP is stiH awaited

RA.Hence,thc Comnlitt∝ decidcd to issuc a reminderto RA and flrm to fumish the appHcatiOn.

ICase No.:44/9/87¨ ALC1/2016

206 HQ File:01/87/050/00219/AM17/

Paty NamciSHIvA
PHARMACHEM LTD,

RLA File:34/24/040/00062/AM17/

Meet No/Date:10/87-

ALC1/2016
2809.2016

Mcct No/Date:10/87-

ALC1/2016
28.09.2016

Lic No/Date:3410042261

10.06.2016

13naa.ё6mttittge d8tid`a t6 dさ fcliA3 c五:gig e支五llin81∫
;/

Decision:  Thc COnlmittcc cOnsidcred thc casc as per ag

the rcqucst ofthc flrm.

Case No.:16/9/87-ALC1/2016 Mcct No/Date:10/87-

ALC1/2016
28.09.2016

207 HQ File:01/87/050/00191/AM17/  IRLA Fii8‐ ibj′うち′640/66う 0夕AMiケ′ titiヽ。/5五iよ 6bibなb34b3 
‐
|~

1306.2016                1

11:1:lltftof鷲 llrmitteeconsideredthccaseasperagenda.Committee aecid`d t6 deferthe 
ι五
`も

i66長五hiinさ

Case No.:17/9/87¨ ALC1/2016 Paty Name:LOPAREX INDIA    Mcet No/Date:10/87- Status:
DeferredPRIVATE LIMITED ALC1/2016

28.09.2016

208■ Q ΠL:01/87/050/00192/AM17/ IRLA Rお b3'93/04o/00210/AM17/ Lた .No/Dac:0310恵03443  1
14.06.2016                1

11:1:lltξlof鷲1:wlnitteeconsideredthecascasp8'五
g8ndai c6minittgeともtiaも d i3 a`feriぉもιttζ316も支五hiih`

Par"Name:LOPAREX INDIA
PRIVATE LIMITED

Status:
Deferred

frOmlい

Case No.:33/9/87¨ ALC1/2016 Paty Name:LINCON POLYMERS Meet No/Date:10/87¨ Status:
DeferredPVT LTD., ALC1/2016

28092016

205 HQ File:01/87/050/00208/AM17/  RLA File:08/24/040/00087/AM17/ Lic No/Date:0810138156

10.062016                ‐

‐
1:1::ltξtof脂llrnlitteeconsideredthecaseasperagenda.COmlnittee decided to defer the case to exanline
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へ   ICase No。 :1/10/87‐ ALC1/2016    Ptt Name:WEILBURGER     Meet No/Date:10/87¨       Status:
|                     ICOATINGS(INDIA)PRIVATE   ALC1/2016           Deferred
‐                         ILIMITED                  ‐2809.2016

209‐ HQ File:01/87/050/00223/AM17/  RLA File:02/24/040/00039/AM17/ Lic.No/Date:0210206751

14.06.2016

‐Decision:   The Committee considered the casc as per agenda.Comnlittec decided to dcfcr the case to exanline the rcquest
lofthe nrln

lCase No.:52/8/87‐ ALC1/2016    Paty Name:KOHIN00R       Mcet No/Date:10/87-      Status:
IRUBBERS                 ALC1/2016            :Deferred

2809.2016
.210.HQ File:01/8ウ

'030,oo164′

AMiウ/  RLA Filc:69わ 4′646′bb`11/AMi`′  Litヽ。/Dttc:b9ibb63794
1506.2016

1Decision: A copy of application has been forwarded to DIPP.Comments sti‖ awaited.

ICase No.:10/9/87‐ ALC1/2016    Paty Name:GOLDEN CASHEW  Meet No/Date:10/87-      status:
PRODUCTS PRIVATE LIMITED, IALC1/2016            1DeFerred

‐
28.09.2016

211 1HQ File:01/87/050/00185/AM17/  RLA File:03/94/040/00195/AM17/ Lic.No/Date:0310805543   ‐

16.06.2016

1    1:ド11:ilM.  The committee considered the case as per agendao COmmittce decided to defer the case to cxanline the rcquest

l  lCase No.:22/9/87‐ ALC1/2016    Pa● y Name:AG DERCO BELTING IMeet No/Date:10/87‐       status:
(INDIA)PVT.LTD., ALC1/2016 Deferred

‐28.09.2016

212 1HQ File:01/87/050/00197/AM17/  IRLA File:05/23/040/00132/AM17/ Lic.No/Date:0510398821

11606.2016

ё6mmitec aca“ a b acふ品c器もおettalh8品 r"品飩♭Decislon:   The Committec considered the casc as per agenda

ofthe rlrrn

CaseNo.:14110187-ALCI/2016 parryName:KRISHNA

‐  |                      IANTIOXIDANTS PVT.LTD.   IALC1/2016           1Deferred
128.09.2016                1

213 HQ Fiお bl′恵ケ/oζ b/bbう 0`/AMiケ/ 良LA riお :0」/94,o46/002"/AMiケ′ Liti｀6/b五18ib316805344  1
116.06.2016                1

1    1:「11:illli.  The C°

mmittcc cOnsidcred the case as per agenda.Committee decided to defer the case to examine the rcquest

Case No。 :29/9/87¨ALC1/2016   1Parり Name:MOTHERSON SUMI  Mcet N8/Diお :ib,8ケ 1     1Stitu::
iSYSTEMS LIMITED          :ALC1/2016            1Deferred

128.09.2016               1
214 HQFii`ibi/8ウ /036,66204'AMIウ′  RLA ril`:03ゎ 4/040′b6i,シAMiウ′ ltiと 6ヽ′5at`ib316」 98843   1

17.06.2016                1

1:「
11:ilh.  The com■

littee considered the case as per agenda.COmmittee decided to d8fer ti3 case t8 8xttmiA`ti8:も
luest

Dv. Director Generai
Direciorate General of Foreign Traci

Ministry of Comrnerce & lndustry
Government of lndia

Udyog Bhawan, N-"r Deiiri-11
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Case No.:30/9/87‐ ALC1/2016 Paty Name:MOTHERSON SUMI  Meet No/Datei1 0/87¨ Status:
DeferredSYSTEMS LIMITED ALC1/2016

2809.2016

215‐ HQ File:01/87/050/00205/AM17/  RLA File:05/24/040/00123/AM17/ ILic No/Date:0510398842

■7.06.2016

Decision:   The Committee considered the case as per agenda.Committee decided to defer the casc to exanline the rcquest

ofthe flm.

Case No.:3/8/87‐ ALC1/2016 Patty Name:TEGA INDUSTRIES  Mect No/Date:10/87- Status:
DeferredLTD ALC1//2016

28.092016

HQ Filc:01/87/050/00H5/AM17/  RLA File:0224/040/00052/AM17/ Lic.No/Datc:0210206769

20.06.2016

Decision: A copy Ofapp‖ cat:on has been forwarded tO DIPP.Comments sti‖ awaited.

Case No.:4/8/87¨ ALC1/2016 Paty Name:TEGA INDUSTRIES  Meet No/Date:10/87‐ Status:
DeferredLTD ALC1/2016

28092016
HQ File:01/87/050/00H6/AM17/  RLA File:0224/040/00053/AM17/ Lic.No/Datc:0210206770

20.06.2016
1Decislon:  A copy Of application has been forwarded to DIPP Comments sti‖

awaited.

ハ

崎

４
均

216

217

Case No.:5/9/87‐ ALC1/2016

218‐ HQ File:01/87/050/00180/AM17/

Paty Name:SRF LIMITED

RLA File:04/24/040/00037/AM17/

Meet No/Datc:10/87-

ALC1/2016
28.09.2016

Lic.No/Date104 10162050

20.06.2016

Status:
Deferred

Mcet No/Date:10/87-

ALC12016
28.092016

2191HQ Fib:01/87/050/00229/AMlケ / 1良LA riお :64ゎ 4′b40/66bjう /AMiケ / ti`。N8/D五 18:041o16う649  1
20.06.2016                1

1:111:ilili.  

テA`C° mniittきさ8。 lsiaι :さd the ciseis be'a蒼
`naa.ё

6mmileも deciaca to d8fe:th`casき t6e::島 il`11`:きqi`ζ i

Case No.:34/9/87‐ ALC1/2016 Parり Name:MACRO POLYMERS ‐Mcet No/Datc:10/87¨ Status:
DeferredP.LTD. ALC1/2016

28.09.2016

2201HQ Fib:01/87/050/00209/AMl'′  kLA Fi18:bを/24'046/066うな/AMiケ′ Lic.｀ o,Ditも :081bi38188  1
21.06.2016

1聴

'II・

=AL 
ё6“轟轟

“`6龍
僣eiaietteisl群 豪 na五.ё6轟m品

`ea話“

dぉ aetrthe ciseお &五鳥轟e theおat畠

Decision : The committee considered the case as per agenda. committee decided to defer the case to examine the recuest 
eof the firm.

Case No. : 7/l 0187 - ALCI t20l 6 Party Name:SRF LIMITED Status:
Deferred
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Case No.:42/9/87-ALC1/2016 Paty Name:VISION PRODUCTS  Meet No/Date:10/87- Status:
Deferred(P)LTD ALC1/2016

28.09.2016

221 1HQ Flle:01/87/050/00217/AM17/  RLA File:34/24/040/00048/AM17/ ILic.No/Date:3410042290   ‐

23.06.2016

‐Decision:  The Cominittec considered the case as per agenda.Conllnittee decided to defer the case to exanline the requcst

lofthe f1111:.

‐Case No.:43/9/87‐ ALClノ2016

222 HQ File:01/87/050/00218/AM17/

Pa■y Name:VISION PRODUCTS
(P)LTD

RLA File i34/24/040/00056/AM17/

Meet No/Date:10/87-

ALC1/2016
28.09.2016

Lic.No/Datc:3410042289

23.06.2016

Status:
Deferred

Decision :

of the firm.
The Committee considered the case as per agenda. Committee decided to defer the case to examine the request L

Status:
Deferred

Case No。 :23/9/87-ALC1/2016 Party Name:KLJ POLYMERS AND Meet No/Date:l}lg7- Status:
DeferredCHEMICALS LTD ALC1/2016

28.09.2016

2231HQ Fib:01/87/050/00198/AM17/ RLA Fib:05/23/040'6bi41/AMiケ / tidN6'D表 よ6516j98960  1
24.06.2016

1:「11:illli.  The C°

mmittee considcred the case as per agも 1,a.c6島mitte`d``ia8a lo aefer th8 tiζ e 16 6支五hi五もth6 iも 4u`ξt

ICase No.:35/9/87‐ ALC1/2016 Paty Nalnc:MACRO POLYMERS  Mcct No/Date:10/87¨
P.LTD.                  ‐ALC1/2016

128.09.2016

2241HQ ΠL Ю1/87/050/00210/AM17/ IRLAliお b8/24′ b40/00iう b/AMiカ ーtお :ヽ3/D五18挽 ibi」な,ir~~■     ■

|)etiSiOnil  ↑A`ё 3httiileg`6Aζ ibeiさ d tit tiζも五ζぉerttLもiaa.c6mttiiccilll::flllefertheciξ ttotxllilei五
`rも

atesil∫)″
/

Case No.:46/9/87¨ ALC1/2016 Par57NameiVEE KAY VIKRAM& Meet No/Date:10/87-
CO LLP ALC1/2016

28.09.2016

225 HQ Fne:01/87/050/00221/AM17/  RLA Fii`:08わ 4/640/00107/AM17/ Lic.No/Datc:081013な

'6`   

‐

‐
24.06.2016

1:「||:il漱 .  

↑A`ё 6轟hitt88 86isidcl`dth`citeis18:五
L`ha五 .ё61品:hil`き actia`a lo atfer ihc caξ e t。

`支

五:hiA`:五も:8118:t

Case No.:47/9ノ 87‐ALC1/2016 Party Namc:VEE KAY VIKRAM&IMcet No/Date:10/87-

織|:11住

Status:
DeferredCO LLP IALC1/2016

28.092016
226 HQ Filc:01/87/050/00222/AM17/  RLA File:b慧 わ4′646′6bib8'AMlケ′ Lic.ヽ。/bit`:ojib138'0ウ    |

24.06.2016                ‐

|:「11:ilh.  The committee considered the case as per agenda COmmittee decided to defer the case tO examine the request
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⌒   ICase No.:24/9/87‐ ALC1/2016    Par″ Name:KLJPOLYMERS AND MectNo/Date:10/87-      Status:
CHEMICALS LTD           ALC1/2016            1Deferred

‐28.09.2016

227 HQ File:01/87/050/00199/AM17/  RLA File:05/23/040/00161/AM17/ Lic.No/Datc:0510398929

28.06.2016

1   Decislo■ :  The Committee considered the case as per agenda.Committee d9Cided to defer the case to examine the request

ofthe flrln.

ICase No.:32/9/87‐ ALC1/2016    Paty Name:TP BUILDTECH PVT.Mcet No/Date:10/87‐       Status:
LTD ALC1/2016 Deferred

28.092016

228 1HQ File:01/87/050/00207/AM17/  RLA File:05/24/040/00619/AM16/ Lic.No/Datc:0510398930

28.062016

1Decision:   The Committee considered the casc as pcr agenda.Committeedccidedtodeferthecasetoexaminetherequestl 

トofthe flrFn.

,Case No.:31/9/87‐ ALC1/2016    ‐Parり Name:MOTHERSON SUMI  .Mcet No/Эatc:10/87-      Status:
SYSTEMS LIMITED          ALC1/2016            1Deferred

128.09.2016                1

2291HQ Πle:o1/87/050/00206/AM17/ IRLA Fib:05/24/040/6o154/AMi7/ 二は 6`/bid0316j989り

'  i
.05.07.2016                1

1:「II:ill」 .  The committee cOnsidered the case as per ag8hatti cも
五島i188dもciaca tg aも feith``五

let68支
:丼ili`:A`rも lu`::

ICase No.:22/5/87-ALC1/2016    Paty Name:MACRO POLYMERS  Mect No/Date:10/87-      status:
P LTD. ALC1/2016 Deferred

28092016
230 1HQ File:01/87/050/00099/AM17/  RLA File:08/24/040/00136/AM17/ Lic No/Date:0810138261

t1.07.2016
Decision : The Committee noted that the copy of application placed under para 4.7 of HBp is still awaited from RA and ^firm' Hence, it was decided to call for application from RA and firm for further consideration of the case. Y

Case No.:39/gt87-ALcll20l6 Party Name:FINOTEX FIBRECAST Meet No/Dat e:10/87- Status: A
PVT. LTD. ALCU20|6 Deferred K

28.09.2016
231 HQ File :01/871050/O02l4lAMll/ RLA File :31183/040/00040/AMll/ Lic.No/Date: 31t0066247

15.07 .2016
Decision : The Committee considered the case as per agenda. Committee decided to defer the case to examine the request
of the firm.

Case No.:36/gt87-ALclt20l6 Parfy Name:VISHAKHA POLYFAB Meet No/Date: l0/87- Status::P.LTD ALCI/2016 Deferred
28.09.2016

232 HQpite:btlgilos,o/0o2ll/AMll/ ]RLA File :08/24/040/00t4BtAMtl/ Lic.No/Date:0810138348
, 21.07.2016

Decision : The Committee considered the case as per agenda. Committee decided to defer the case to examine the request
of the firm.

侶鋼鮒側畑れ共
蹄網t認睾蠣踊澱

IQ

IC

lα
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Case No.:12/9/87¨ ALC1/2016 Parfy Name:ARKEMA Mcet No/Date:10/87-

CHEMICALSINDIA PVT.LTD,  ALC1/2016
28.09.2016

HQ File:01/87/050/00187/AM17/  IRLA File:03/94/040/00345/AM17/ Lic.No/Date:0310806727

129.07.2016

Decision: The Committee considered the case and decided to approve the adhoc norms as under:

EXPORT ITEPl QTY I「ИPORT ITEⅣl QTY
Polyester Resin Synolac

9645S55
l kg l. Monoethylene Glycol 0.4000 kg

2. Diethylene Glycol 0.7000 kg

3. Neopentyl Glycol 1.3390 kg

4. Adipic Acid 0 3560 kg

5. Isophthalic Acid 2.4440 kg

6. Terphthalic Acid 1 2780 kg

7. Xylene 0.2720 kg

8.Solvcnt Naphtha(C lo) 3.2440 kg

9.Butyl Cel10s01ve 1.0780 kg

RA may take consequential action as per policy / procedures.

ICase No.:13/9/87‐ ALC1/2016 PaJり Name:ARKEMA Meet No/Datc:10/87‐ Status:
ApprovedCHEMICALSINDIA PVT LTD,  ALC1/2016

HQ Fib:01/87'05b/6o188/AMlウ/ 良LA rit:bjゎ4/o46,obj4`/AMi力  ti`.ヽ。/Dic:bjiOな 06カう  |

b`ttお i:十五
`ё

6hii138`品ξiaЪ:8a ti`ぁζ
`aha a“

おもa t8 15`16↓3 8h l昴も11もIζ誌(Aa五 88ヽ6品ξ,-3古ξta 6五 鳳
`

dccisiOn ofthe NC Mceting No 7/87‐ ALC1/2014 held on 13.05.2014 and rccOmmcndcd as undcri

Case No.:54/8/87-ALC1/2016 Pa■y Name:SHoRE AUTO Mcct No/Date:10/87-

Status:
Approved

Status:
Deferred

awaited. Thus, the

234

RUBBER EXPORTS PVT.LTD ALCI/2016
28.09.2016

23s HQ File :01/87/}sototorca,ltvtit Rt-a Fil. :31/83t040t00021/AMtl/ r-ir.Noroit.:31 r0066280
05.08.2016

Decision : A D/L No.7lt76/2014-TSW dated 21.09.2016 was issued by otpp to firm. Reply still
committee decided to issue reminder to the firm for submission of the requisite information.

レ
49

EXPORT ITEM IMPORT ITEM
Polyester Resin Synolac

E 1239‐ 65 B / Syn01ac
9605S-65   /   synolac

20105-65

2. NeopentylGlycol 0.2674 kg

3. Adipic Acid 0.1168 kg

4. Phthalic Anhydride

5. Mixed Xylene

6. Solvent Naptha (C 9)

7 Buり l Cel10Solve
RA may take consequential action as per policy / procedures.





Case No.: I l/10/87-ALCll20l6 Party Name:VEE KAY VIKRAM & Meet No/Date: l0/87- Status:
DeferredCO LLP ALC1/2016

28.092016

236 1HQ File:01/87/050/00233/AM17/  RLA File:08/24/040/00066/AM17/ Lic.No/Datei0810138479   ‐

12.08.2016                .

11:1::ltξtof鷲 lirnlitteeconsideredthecaseaspcragenda.Committee decided to deferthe case to exanline

Case No.:14/9/87‐ ALC1/2016 Parり Name:ARKEMA Meet No/Date:10/87-

237

ICHEMICALS INDIA PVT.LTD,  ALC1/2016
28.092016

HQ Rた :bi′ 81/6ζ b′bbi8夕AMiケ/ RLA nお bjわ4,646,6o4'3'AMi7' Lお :｀ 8′b五:よbj16な 6カ43
22.08.2016

Decision: The Comminee considered the case and decided to approve the adhoc norms as under:

Casc No。 :1/9/87-ALC1/2016
Mcct No/Datc:10/87‐

ALC1/2016
28.09.2016

Meet No/Date:lo/87-

ALC1/2016
28.09.2016

Meet No/Date:10/87‐

ALC1/2016
28092016

Status:
Approved

Status:
Deferred

Status:
Deferred

Status:
Deferred

レ

238 HQ Πb Ю1/87/050/00176/AMi7' ■LA iお :」 bた4′646′ bbbbを/AMi`/ Lilヽ 3/D五籠:」016ib」なり,  | ~‐
23.08.2016

設 胤 載 :::11権 l鑑l毯t漱ぶ i駕
た面m山
“
品 erl品
～
。fHB餞鏑 品 闘 鳥

“
rto RA and flrm to fumish the applicatiOn.

Case No。 :2/9/87‐ ALC1/2016

Case No。 :3/9/87-ALC1/2016

Party Name:GOVIND RUBBER
LIMITED.

Pa=y Name:GOVIND RUBBER
LIMITED

Paty Name:GOVIND RUBBER
LIMITED.

239 HQ File:01/87/050/00177/AM17/ RLA File i30/24/040/00005/AM16/ Lお
:｀ 6′b五 iも :36101038'4

‐                                                             24.08.2016

ピ:キ群:帯II軍I鋼11懃鷺需I燎辮1惚庶需寇AP赫面島品

2401HQ ΠL:01/87/050/00178/AMiケ / 良LA riお :」 bゎ4′64o′bbb23/AMi6/ 1た :ヽ3/b左 8:j01bibしな,j  l
124.08.2016                1

歌1霊:1::霊1鷺 :温111漱癬愧おatiOn‐laced u品:品 計々責Ё11動 :↓着おa鳥品「to RA and■ lHi tO fumish the applicatiOn.

EXPORT ITEM
I「ИPORT ITEM

Polyarnidc         Resin

CRAYAMID   125‐ 100/
CRAYAMID 140‐ 100

1.DIMER ACID

2 SOYA FATTY ACID

3 TRIETHYLENE TETRAMINE 0.3533 kg

uential action as per policy / procedures.
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Case No.:3/10/87‐ ALC1/2016 Paty Name:AHIMSA INDUSTRIES Mcet No/Date:10/87- Status:
DeferredLIMITED ALC1//2016

28.09.2016

241 HQ File:01/87/050/00225/AM17/  RLA File:08/24/040/00172/AM17/ Lic.No/Date:0810138598
02.092016

Decision:The Comlnittee noted that the copy of application placed under para 4.7 of HBP is stiH awaited from

RA.Hencc,the Committee decided to issuc a reminderto RA and flrm to funlish the application.

Case No.:5/10/87-ALC1/2016 Mcet No/Date:10/87-

ALC1/2016
28.092016

242‐ HQ File:01/87/050/00227/AM17/  RLA File:30/24/040/00020/AM17/ Lic.No/Date:3010103841

15092016

1Decision:The ComΠ littee noted that the copy of application placcd under para 4.7 of HBP is stiH awaited from

lRA.Hcnce,the Committee decidcd to issuc a reminderto RA and f111:i to fllmish the application.

Case No.:4/10/87‐ ALC1/2016 Status:
Deferred

128.09.2016

243 1HQ File:01/87/050/00226/AM17/  RLA File:03/95/040/00483/AM17/ Lic.No/Date:0310807830
16.09.2016

Pa●y Name:METRO TYRES
LIMITED

Party Name:ZENITH INDUSTRIAL Meet No/Date:10/87-
RUBBER PRODUCTS PVT LTD  ALC12016

Status:
Deferred α

Decision : The Committee noted that the copy of application placed under para 4.7 of HBP is still awaited
RA. Hence, the Committee decided to issue a reminder to RA and firm to fumish the application.

Case No.:15/lOt87-ALCll20l6 Party Name:SAMPARK Meet No/Date:10/87- Status:
INDUSTRIES LTD ALC1/2016 Deferred

‐28.09.2016
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1Decision:The Committec noted thatthe copy of application placcd under para 4・ 7 of HBP is stiH awaited from

lRA.Hence,thc Committce decided to issuc a rcminderto RA and f1111l to fumish the application.

Meeting ended with a vote of thanks to the Chair.
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